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INTRODUCTION -

I, the Chairman, Committee on the Welfare of Scheduled Castes
and Scheduled Tribes having been authorised by the Committee to_
submit the Report.on their behalf, present thig Thirty-second Repori;
(Eighth Lok SabHa) on Action Taken by Government on the recom-
mendations contained in the Twenty-fourth Report (Eighth Lok
Sabha) on the Ministry of Finance (Department of Economic Af-
fairs—Banking Division) —Reservations for, and employment' of,
Scheduled Castes and Scheduled Tribes in UCO Bank and credit
facilities provided by the Bank to Scheduled Castes and Scheduled
Tribes.

2. The Draft Report was considered and adopted by the Commi-
ttee on the 15th September, 1987.

3. The Report has been divided into the following Chapters: —
L. Report.

II. Recommendations|Observations which have been accepted
by the Government.

II1. Recommendations{Observations which the Committee do
not desire to pursue in view of Government's replies.

IV. Recommendations|Observations in respect of which replies
of Government have not been accepted by the Committee
and which require reiteration.

V. Recommendations|Observations in respect of which final

replies of Government have not been received.

4. An analysis of the action taken by the Government on the
recommendations contained in the 24th Report of the Committee
is given in Annexure VI. It would be observed therefrom that out of

v)



(vi)
49 recommendations made in the Report, 26 recommendations i.e.
53.06 percent have been accepted by the Government; the Committee
do not desire to pursue 2 recommendations i.e. 4.08 per cent of their
recommendations in view of the Government’s reply; 12 recommen-
dations i.e. 24.49 per cent, in respect of which replies of Govern-
ment have not been accepted by the Committee, require reiteration
and for 9 recommendations i.e. 18.37 per cent, final replies of Gov-

ernment have not been received.

RAM RATAN RAM.,

New DEeLHI; Chairman,
October 5, 1987 Committge on the Welfare of

13 Asvin, 1908 (S) Scheduled Castes and Scheduled Tribes,
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CHAPTER I
REPORT

This Report of the Committee deals with the Action Taken by
Government on the recommendations contained in the Twenty-
Fourth Report (Eighth Lok Sabha) on the Ministry of Finance (De-
partment of Economic Affairs-Banking Division)—Reservations for,
and employment of, Scheduled Castes and Scheduled Tribes in UCO
Bank and credit facilities provided by the Bank to Scheduled Castes
and Scheduled Tribes.

12 In para 1.16 of their Twenty-Fourth Report, the Committee
had recommended that:—

“As assured by the Secretary, Ministry of Finance (Depart-
ment of Economic Affairs-Banking Division) during evi-
dence, the Committee trust that when a new Board of
UCO Bank is constituted a member belonging to Scheduled
Caste|Scheduled Tribe will be appointed as Director on the
Board of Directors to look after the interests of Scheduled
Castes and Scheduled Tribes, and the Committee inform-
ed accordingly.” A

1.3 In their reply dated 3rd August, 1987 the Ministry of Finance
(Department of Economic Affairs-Banking Division) have stated
that “the recommendation of the Committee hag been noted.”

14 The Committee will like to reiterate their earlier recommen-
dation that when the new Board of UCO Bank is constituted a mem-
ber belonging to Scheduled Caste/Scheduled Tribe should be appoint-
ed as Director on the Board of Directors to look after the interests
of Scheduled Castes and Scheduled Tribes. The Committee desire to
be informed of the name of the SC/ST Director appointed on the
Board of the Directors of the UCO Bank when it is reconstituted.

1.5 In para 1.16 of the Report, the Committee had recommended
that:—

“The Committee consider it to be a grave lapse and according-
1y recommend that responsibility should be fixed for the
lapse and action taken against the erring officer. The Com-
mittee further recommend that necessary steps should
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be taken to make the system fool-proof so that in future
the progress reports are placed before the Board of Direc-
tors regularly and there may not be any lapse in this
regard for any reason, whatsoever.”

1.6 In their reply dated 3-8.87 the Ministry of Finance (Depart-
ment of Economic Affairs -Banking Division) have stated that:—

“UCO Bank has reported that it has revised its calendar of.
items to be submitted to its Board of Directors in such a:
way that the review of appointments|promotions of SC/ST
candidates in the Bank-is submitted to the Board in the
meoenths of March and September every year ‘giving position
as at the end of 31st December and 30th June, respectively:.

_All public sector Banka and financial institutions have also
been once again instructed for placing the half yearly re-
ports before their respective Boards of Directors for review
of ‘the: same -vide -letter No. 5/5/87-SCT(B) (ii) dated
12-687 (Annexure-I).”

1.7 The Committee are not satisfied: with the:reply of ithe Gov-
ernment. The Committee consider not-placing, of the progress report
before the Board .of Directors te be-a grave lapse and:responsibility
should have been fixed for the lapse aund' action taken against the
erring officer. The Committee will like to ‘be apprised of the action
taken in this regard. h

1.8 In para 2.47 of their Report, the Committee had recommended
that:—

“The Posts in the public Sector Banks including UCO Bank,
should ‘be reclassified so that the chances of Schéduled
Caste and ‘Scheduled ‘Tribe employees for further promo-
tions in- Officers’ Cadre are brought at par with those
working 4n Céntral Government Offftes.”

1.9 In their reply dated 3-8-87 the Ministry of Finance (Depart-
ment of Economic Affairs-Banking Division) have stated that:—

“Government have considered the recommendation made by
the Committee. The public sector banks including- UCO
Bank have three categories of staff Viz. Officers, Clerks and
Subordinate Staff. Tt is submitted that in the classification
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of posts in banks, which are commercial organisatiens; -
there is no: necessity of having another tier of posts either

between the Clerical and Officers Cadre of within the Offi-
cers cadre.”

1.10' The Committee reiterate their earliey recommendations that
the posts in the Public Sector Banks, including UCO Bank, should
be reclassified so that the chances of Scheduled Caste and Schedul-
ed Tribe eniployees for further promotions in Officers cadre are
brought at par with those working in Central Government Offices.

1.11 In para 3.38 of their Report, the Committee had suggested
that: —

“The Ministry of Finance may, issue necessary instructions to
the authorities concerned to pay rail fare to SC/ST candi-
dates called for written test for Group ‘C’' and ‘D’ posts if
the distance involved is more than 80 Km.”

1.12 In their reply dated 3-8-87 the Ministry of Finance (Depart-
ment of Economic Affairs-Banking Division) have stated that:—

“The recommendation of the Committee has been examined
in the context of the provisions contained in para 7.11 of
the Btrochure on Reservation for SC and ST in services.
The provisions of this- para have béen reiterated to all
public sector banks/financial institutions vide letter
No. 5/5/87/SCT(B) (XI) dated 12-68-87 (Annexure-II).
Accordingly, while in view of the fact that it may not bé
possible to hold the written test and the interview on the
same or consecutive days for recruitment to the clerical
cadre posts by the Banking service Recruitment Boards
and therefore, the provisions of para 7.11 may not be of
avail to the SC/ST candidates the public sector banks and
financial institutions have been advised to so schedule
the written examination and the interview in respect of
sub-staff that to the extent possible it is either held on
the same day or on the consecutive days and pay them
the TA for Journey under-taken by them from the place
of their residence to the place of written test and or
interview, subject to certain conditions.”

1.13 The Committee do not agree that it would be feasible to hold
the written test and interview with an interval of one day only. The
Committee therefore, reiterate their earlier recommendation that ‘the
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Ministry of Finance may issue necessary instructions to the authori-
ties concerned to pay rail fare to SC/ST candidates called for written
test for Group ‘C’ and ‘D’ posts if the distance involved is more than

80 Km.

1.14 In para 3.39 of their Report, the Committee had recommend-
ed that:—

“The Committee urge that the claims of Scheduled Caste and
Scheduled Tribe employees should be considered favour-
ably at the time of making postings in foreign countries
to enable them to acquire the experience of working in
the branches abroad. The Committee feel that their stay
in a foreign country for a couple of years would, by itself,
be a very useful experience for the Scheduled Caste/
Scheduled Tribe employees and would help them a lot
in broadening their outlook and bringing them up
socially and economically.”

1.15 In their reply dated 3-8-87 the Ministry of Finance (Depart-
ment of Economic Affairs—Banking Division) have stated that:—

“In the light of the recommendations of the Committee all the
public sector banks/financial -institutions have been
suitably advised vide letter No. 5/5/87-SCT (B) (VI)
dated 12-6-87 (Annexure—III).”

116 The Committee will like to reiterate their earlier recommen-
dation that ‘the claims of Scheduled Caste and Scheduled Tribe em-
ployees should be considered favourably at the time of making post-
ings in forelgn countries to enable them to acquire the experience of
working in the branches abroad. The Committee will keenly watch
further developments in this regard.

1.17 In para 3.74 of the Repoi‘t, the Committee had recommended
that: —

“The Committee are constrained to note that UCO Bank has
not been obtaining the approval of competent authority
(Chairman & Managing Director) before resorting to
dereservation of reserved vacancies. The Committee
would like to point out that according to Government
guidelines, prior approval of the Board of Directors for
the posts of officers and that of Managing Director for
clerical and sub staff posts has to be obtained before
filling any reserved vacancy by general candidate. Tt
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should also be specifically mentioned in the ndte sent to
the Board/Managing Director that the proposal for

dereservation is being made with the full knowledge and

concurrence of the Liaision Officer. The Committee

recommend that hence forth the UCO Bank should follow

this procedure scrupulously and in the event of any

default, responsibility should be fixed and suitable action

taken against the officer found responsible.”

1.18 In their reply dated 3-8-87 the Ministry of Finance (Depart-
raent of Economic Affairs—Banking Division) have stated that:—

“UCO Bank has reported that it has noted the recommen-
dation of the Committee for compliance.

Instructions in the matter have once again been reiterated to
all public sector banks/financial institutions vide letter
No. 5/5/87-SCT (B) (IX) dated 12-6-87 (Annexure—

Iv).”

1.19 The Committee will like to reiterate their earlier recommen-
dation that henceforth the UCO Bank should follow this procedure
scrupulously and in the event of any default, responsibility should be
fixed and suitable action taken against the officer found responsible.

1.20 In para 4.30 of the Report the Committee had suggested
that: — ‘

“If S.T. candidates are not available in a particular regional
or local employment exchanges to fill the reserved
vacancies, the Zonal/Divisional Offices of UCO Bank
should contact the employment exchanges in the adjoin-
ing regions/areas to fill the vacancies reserved for Sche-
duled Tribes.”

1.21 In their reply dated 3-8-87 the Ministry of Finance (Depart-
ment of Economic Affairs—Banking Division) have statcd fhat:—

“All public Sector Banks/Financial Institutions, including
UCO Bank, have been suitably advised for implementation
of the recommendation of the Committee vide letter
No. 5/5 SCT-87 (B) (III) dated 12-6-87 (Annexure—

IV) »
1.22 The Committee will like to reiterate their earlier recommen-

dation that if ST candidates are not available in a particular regional
or local employment exchanges to fill the reserved vacancies, the
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Zonal/Divisional Gffices of UCO Bank should contact the employ-
ment exchanxes in the adjounng réjgions/areas to fill the vacancies

The Committee will lik’e to be kept apprised of the eutcome of the
instructions issued by the Minist¥y vide their letfer No. 5/5/87/SCT
(B)-XIII  dated 12-6-1987.

1.23 In para 5.54 of the Report, the Committee had recommended
that: —

“The nationalised banks including UCO Bank should be more
sympathetic and Liberal in granting to SC/ST bene-
ficlaries under ITDP|SRI to enable them to come above
the poverty line without resorting to a second dose of
advance.”

1.24 In their reply dated 3-8-87 the Ministry of Finance (Depart-
ment of Economic' Affairs—Banking Division) have stated that:—

“With a view to ensuring that persons belonging to SC|ST get
their due share of benefits under DRI Scheme, banks have
to ensure that 40 per cent of DRI advances are given to
members of SC|ST. The public sector banks, as a whole,
have already achieved this target.

Likewise, under RDP, 30 per cent of the families assisted
should belong to SC/ST ard not less than 30 per cent of
the assistance under the programme should go to these
categories. Available date under IRDP reveals that the
physical achievement regarding assistance to SC/ST
families under the programme has been achieved.

Under SEEUY, a minimum of 30 per cent of the number of
sanctions will be reserved for SC/ST beneficlaries at the
State/Union Territory level from the year 1986-87.

Members of SC/ST population belong to the poorest section
of the society and most of them already possess or have
the potential to imbibe the required skill and expertise
to take up self-employment activity in different small
productive ventures such as vending vegetables, fruits,
carpentry, blacksmithy, cobbling, carpet making, pottery.
tailoring and other small artisans, crafts including hand-
loom. In such cases, it will become necessary for banks
to finance them to take up such small productive venture
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in which the beneficiary has the potential to generate
income. Moreover, these activities would be normally
based on local availability of inputs and marketability of
product. It is also relevant to note that the average
figure does not preclude of some of the beneficiaries
having received the assistance higher than that. It may
also be pointed out that it is observed even in the case of
non-SC/ST beneficiaries under anti-poverty schemes such
as IRDP, SEPUP, DRI etc. the average loan amounts
applied for are for such small productive ventures and
therefore on the same average scale as for SC/ST bene-
ficiaries since again their aptitude and experience are for
such specific small self-employment ventures.”

1.25 The Committee find the reply of the Government as evasive
and will like to reiterste their earlier recommendation that the
nationalised banks ineluding UCO Bank should be more sympathetic
and liberal in granting loans to SC|ST beneficiaries under IRDP|DRI
to enable them to come above the poverty line without resérting to

I‘a second dose of advace.

1.26 In para 5.58 of the Report, the Committee had recommended
.that: —

“The .Committee note that a housing loan advance upto Rs.
5000 can be granted to a SC|ST beneficlary at concessional
rate of interest of 4 per cent per annum. The Committee
consider that an amount of Rs. 5,000 is not sufficient for
construction of a house when the cost of construction as
well as building material is soaring high. The Committee
recommend that in order to improve the livmg conditions
of SCs|STs, the maximum amount of loan at 4 per cent
interest should be increased at least to Rs. 7500.”

1.27 In their reply dated 3-8-87 the Ministry of Finance (Deptt.
of Economic Affairs—Banking Division) have stated that:—

“The Government of India have since considered the recom-
mendations of the Task Force on DRI Scheme and decided
that the DRI Scheme will continue at the rate of interest
of 4 per cent per annum and there will also be no change
in the maximum quantum of assistance per beneficiary
under the Scheme, viz. Rs. 6,500|-. Housing is not a pro-
ductive purpose and hence the quantum of housing loans
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should have reasonable relation to the repaying capacity
of the borrowers. It will not, therefore, be appropriate to
increase the present ceiling of Rs. 5000/ for housing loans
to SCs|STs at the rate of interest at 4 per cent per annum
as it is necessary to keep a proper co-relation between
the credit available for productive purposes and for hous-
ing finance at the same subsidy rates.” ‘

1.28 The Committeg reiterate their earlier recommendation that
in order to improve the living conditions of SC|ST the maximum
amount of loan for housing at 4 per cent interest should be increas-
ed at least to Rs. 7500.

1.29 In para 5.59 of the Report, the Committee had recommended
that:— ..

“The educational loan is given to.'meritorious but poor and
needy students whose family income from all sources is
not more than Rs. 6400|- and Rs. 7200|- in rural areas and
urban areas respectively. The Committee feel that in cases
where the scholarship amount is insufficient the students
should be given the aforesaid education loan so that such
SC|ST students may not be compelled to leave their stu-
dies for want of money. The Committee recommend that
the Scheme may be reviewed in all its respectives and
the amount of loan revised taking into account the de-
preciated value of the rupee and continuously rising
prices.” ’ |

1.30 In their reply dated 3-8-87 the Ministry of Finance (Depart-
ment of Economic Affairs—Banking Division) have stated that:—

“The Task Force on DRI Scheme constituted by the Govern-
ment reviewed the Scheme in al! its report in March
1885. The Government have considered the recommenda-
tions in consultation with different Ministries, NABARD,
Reserve Bank of India and have decided as follows:—

(i) Differential Rate of Interest Scheme as in the present
form, will continue at the rate of interest of 4 per cent
per annum. There will also not be any modification in
the target of quantum which will continue to be 11 per
cent of the outstandings as at the end of previoug year.

(i) The DRI, IRDP and the new schemes for financing urban
poor will mutually exclusivé. In other words, if a person
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avails of the benefit under IRDP or SEPUP he will not
be eligible for loan under DRI Scheme.

(iii) According to the Planning Commission’s definition of
poverty line, a~family having an annual income of Rs. 6400
or less is cons.dered to be a family below poverty line; it
is, therefore, felt that the ceiling of family income of the
borrowers under the DRI Scheme may be revised from
Rs. 2000|- per annum in areas to Rs. 6400|- at 84-85 prices
as finalised by the Planning Commission. For the urban
poor Scheme, a ceiling of Rs. 600|- P.M. (i.e. Rs. 7200|- per
annum) has been fixed. It is felt that the limit of Rs.
7200|- p.a. as against the limit of Rs. 3000|- per annum may
also be treated as income ce:ling for urban areas in so far
as the DRI Scheme is concerned.

‘The Task Force had recommended that the indigent students of
merit will also continue to be covered under the scheme for edu-
cational loans as hithertofore. Since the scheme has been reviewed
only recently further revision may not be necessary.

1.31 The Committee reiterate their earliey recommendation that
the Scheme may be reviewed in all its perspectives (including the
need to give loans to students under DRI Scheme who are getting
scholarships where the amount of scholarship is insufficient for re-
cipient to continue studies and the amount of loan revised taking into
n:lcount the depreciated value of the rupee and continuously rising
prices.

th1.32 In para 5.68 of the Report, the Comm ttee had recommended
at:— .

“SC/ST beneficiaries should be encouraged to start their SSI
units|small business and to take up non-caste based and
gainful avenues of employment by providing necessary
assistance to them in formulating viable schemes and
granting loans liberally to the maximum limit admissible
so that they are able to stand on their own feet.”

133 In their reply dated 3.8.87 the Ministry of Finance (Depart-
went of Economic Affairs—Banking Division) have stated that:—

“Finance is only one of the inputs and it will have to be sup-
ported by other essential inputs, such as raw materials,
assured power, communication, marketing, technical sup-
port etc. Though the banks are making sincere efforts to
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.step their advances to SC|ST beneficiaries, the main diffi-
culty being faved by them in enlargement of the size of the
credit flow to SC{ST beneficiaries is the absence of area-.
speclﬁc schemes Wlth _proper tie-up arrapgements. For
“supply of inputs, cvperuse training and marketing of out-
puts, etc. the respons.bility of which will have to be borne
jointly by the State Government machinery and its agen-
cies at the district and block levels as. also.the State Level
Corporations set up for the development of SCs|STs.

An awareness has, however, been created ameng the bene-
ficiaries belonging to SC|ST regarding various credit faci-
lities available to them, further the wide range of measures
taken by the banks in implementing the various anti-
poverty programmes will take some more time to produce
tangible results.”

134 The Committee find the reply of the Ministry as onus shift-
ing and reiterate their earlier recommendation. The Committee re-
commend that SC/ST beneficiaries should be encouraged to start their
own SSI units/small business and to take up non-caste based .and
gainful avenues of employment by providing necessary assistance to
them in formulating viable schemes and granting loans liberally to
the maximum limit admissible so that they are able to stand en their
own feet.

1 35 In para 5.75 nf their Report, the Committee had recommend-
ad that.— N

“As in the case of DRI Scheme and IRDP under which targets
have been fixed for lending to Scheduled Castes|Tribes,
certain minimum percentage of prigrity sector lending
should be earmarked for SCs and STs in order to accelerate
the flow of credit to them.”

1.36 In their reply dated 3-8-87 the Ministry of Finance (De-
partment of Economic Affairs—Banking Division) -have stated that:—

“Though no specific target for lending to SCs|STs under
priority sector has been fixed, it is stipulated -that 25 per
cent of the priority sector advances or 10 per cent of total
advances should go to the “weaker sections” .which in-
clude, among others, SCIST ‘beneficiaries. Attainment of
this target itself would result in substantial increase in
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advances to SC|ST beneficiaries among the “weaker sec-
tions”. The other categories included in “weaker sec-
tions” are based on economic consideration, though these
are not mutually exclusive, the SC|ST category is a cate-
gory based on economic status alone. The inclusion of
SCIST beneficiaries as a separate category is to ensure
that if, per chance, certain SC|ST beneficiaries do not fit
into the other categories, they would still be eligible for
concessional finance as a part of the “weaker sections”
under priority sector.

It may be stated that data in respect of advances granted by
the public sector banks to SC|ST beneficiaries reveals that
there has been substantial progress both in terms of num-
ber of accounts and amount of credit granted to SC|ST
beneficiaries under priority sector as indicated below.

No . of accounts in lakhs
Amoun: in Rupee Crores

Year ended Total priority of whichto %, age of
sector Advances Co. (5
— > e —— SC/ST to Col.
No. of Amount ()}
Accounts O/S No.of  Amount

Accounts o/s

. DECEMBER 1979 . . 109.78 6011.48  15.90 250.03 4.2

DBCEMBER 1981 . 155.30 10268.42 27.44 486 12 4.7
hDBCBMBBRI%S . LT 24].94 20647.81 56.81 1350.29 6.5

DECEMBER 1986 (provisional) 261.57 23810.91 65 43 1596.11 67

-

The percentage of amount of advances to SCIST to total prio-
rity sector advances has increased from 4.2 per cent to
6.7 per cent during the period from December 1979 to

" December 1986.

As regards earmarking a certain minimum percentage of the
priority sector lending to SC|ST beneficiaries, it may be
mentioned that the larger the number of targets, the more
difficult it is to monitor their implementation. Adding fur-
ther targets for the banking system may prove counter-
productive. Further, if separate targets are flxed for
bank assistance to SC and ST beneflciaries, there would be
a demand for similar treatment from other sections of the
soclety, lime minority communities. The effectiveness of

1495 1LS—2.
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the various measures taken would no doubt depend upon
better appreciation and awareness on the part of bank offi-
cials but banks cannot themselves increase the flow of cre-
dit to SCs|STs in the absence of supporting parallel action
in providing infrastructure, marketing and extension faci-

" lities by the State Governments and their agencies. Ear-
markings and reservations of credit will not really help
improve the position in any significant way.

In view of the position explained above, we are of the consi-
dered view that it is not desirable to fix a target for bank
lending to SC|ST or any other community|caste group in
the total priority sector advances.”

1.37 The reply of the Government is not convincing. The Commit-
tee reiterate their earlier recommendation that certain minimum
.percentage of priority sector lending should be earmarked for Sche-
duled Castes and Scheduled Tribes in order to accelerate the flow of
credit to them.



CHAPTER I

RECOMMENDATIONS/OBSERVATIONS WHICH HAVE BEEN
ACCEPTED BY THE GOVERNMENT

Recommendation No. 3 (Para No. 1.17)

The Committee feel that sending of a simple communication by
the Banking Department to banks reminding them to place their pro-
gress reports before the Board of Directors regularly is not enough.
The Committee, therefore, recommend that the Banks should he
asked by the Ministry of Finance to send a copy of Minutes of half-
yearly Meetings of their Board of Directors to the Ministry to en-
sure that progress reports relating to implementation of Government
directives on reservations for Scheduled Castes and Scheduled Tri-
bes are being placed before the Board.regularly. The Ministry of
Finance, should critically examine the Minutes and bring to the
notice of the concerned Banks any deficiency or shortcomings found
in the implementation of Government directiveg on reservations for
Scheduled Castes and Scheduled Tribes, suggesting remedial mea-
sures to rectify the deficiencies|shortcomings.

Reply of Government

The recommendation of the Committee hag been noted. Al
public sector banks|financial institutions have been advised to send
copies of the half yearly progress reports placed by them before
their respective Boards of Directors to the Govt., vide ANNE-
XURE-I.
[Ministry of Finance (Department of Economic Affairs.—
Banking Divisfon) OM No. 5/5/87-SCT(B) dated 3-8-87.)

Recommendation No. 4 (Para No. 1.18)

The Committee note that the minutes of Board Meeting dated 10
Oetober 1960 record as follows: — )

“The Board moted the information contained in the following
Memorandum dated 16 September 1980 regarding progress
report om the implementation of Government directives
In regard to reservation for SC|ST communities.”

13
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When pointed out during evidence that the aforesaid Minutes
were vague and did not give clear picture of the business transacted
at the Board Meeting, the Secretary, Banking Division, stated that
‘one of the points-made by the Board's note was that they should
have an exclusive test for SC|ST candidates at the time of next re-
cruitment wherever backlog was considerable’.

The Committee are constrained to observe that the minutes of
meeting do not reflect any such decision. The Committee need
hardly point out that the minutes of Board Meetings are important
material and an effective instrument for Dbringing about
improvement in the working of the banks. The Committee, there.
fore, recommend that the Minutes of the Board Meeting should re-
cord the business transacted and observations made in clear and
unambiguous terms so that the observations made and the decisions
taken by the Board at its meetings are properly and effectively im-
plemented.

Reply of Government

The recommendation of the Committee has been noted and all
Public Sector Banks|Financial Institutions have been advised accord-
ingly vide letter No. 5/5/87-SCT(B) (II) dt. 12-6-87 (Annexu.re-l)

[Ministry of Finance (Department of Economic Affairs—
Banking Division) OM No. 5/5/87-SCT (B) dated 3.8.87]

Recommendation No. 6 (Para No. 1.30)

The Committee regret to note that annual statements regarding
representation of Scheduled Castes and Scheduled Tribes in the
services of the UCO Bank for the years 1984 and 1985 were sub-
mitted by the Bank to the Ministry of Finance (Deptt. of Economic
Affairs—Banking Division) in May, 1985 and May, 1986 respectively,
although these statements should have been sent to them latest
by the 1st March every year as laid down in the Department of
Personnel and Administrative Reforms O.M. No. 36022|6|76-Estt.
(SCT) "dated the 10th May, 1976. The Committee need hardly
stress that the very purpose of submitting these annual statements
gets defeated if these statements are not-submitted in time. The
Committee, therefore, recommend that the Ministry of Finance
should impress upon the UCO Bank to submit these statements in
time. Failure to submit these statements jn time should be regarded
as a serious lapse on the part of the concerned officers.
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Reply of Government

The recommendation of the Committee has been noted and
all the public sector banks|financial institutions, including UCO
Bank, have been advised to furnish the returns within stipulated
time schedule vide letter No. 5/5/87-SCT(B) (III) dated 12-6-87

(Annexure-II).

[Ministry of Finance (Department of ‘Economic Affairs—l
Banking Division) OM No. 5|5/87-SCT (B) dated 3-8-87]

Recommendation No. 7 (Para No. 1.31)

The Committee also suggest that these annual statements, on
receipt by the Banking Division should be critically examined and
analysed and any deficiencies noticed should be pointed out to the
Bank expeditiously, so that the Bank could take necessary correc-
tive measures without any delay.

Reply of Government

The Government have noted the recommendation of the Com-
mittee and will endeavour to subject the same to critical exami-
nation and analysis and advise the banks about the deficiencies
if any, in these.

[Ministry of Finance (Department of Economic Affairs—
Banking Division) OM No. 5|5/87-SCT (B). Dt. 3.8.87]

Recommendation No. 8 (Para No. 2.46)

The Committee note that reservation of vacancies in favour of
Scheduled Castes and Scheduled Tribeg to be filled by direct re-
cruitment has been enforced in UCO BANK with effect from
1-1-1971 and for those to be filled by promotion with effect from
1-1-1879. Explaining the reasong for delay in implementation of
reservations in promotion, the Secretary, Banking Division has in-
formed the Committee during evidence that so far as public sector
banks are concerned, it was a general government decision in 1971
that (reservation) rules should also he applicable for promotions.
After.that, when. the matier was referred to the Ministry of Fin-
ance.- Department of Banking, then they started reopening this
issue as to whether this particular order should also apply to the
banks. The Committee express their displeasure at the casual
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approach of the Ministry of Finance (Deptt. of Economic Affairs-
Banking Division) on arriving at a decision on an important issue
like this, after seven years. [he Committee feel that the decision
should have been taken within a reasonable period because seven
years to take a decision on an important issue like enforcement of
reservation orders is indefensible. It is all the more regrettable that
the Banking Department have delayed the implementation of
reservation for Scheduled Castes and Scheduled Tribes in promo-
tions for as long as seven years seeking clarifications on trivial
matters. Obviously, this has deprived many a Scheduled Caste|
Scheduled Tribe employees of their promotion against reserved va-
cancies during those years.

The Committee have been informed that the Ministry of Finance
(Banking Division) made a reference to the Ministry of Law when
the matter was raised earlier by the Committee in 1983 and 1986 to
know the legal implication involved if the orders on reservation for
Scheduled Castes/Scheduled Tribes in promotion were given retros-
pective effect from the date of their issue. The Committee have been
informed that the Ministry of Law opined that it would not be legally
and constitutionally permissible to give retrospective effect to the
regervation orders of 1972 and 1974 in the case of nationalised banks.
In the light of the opinion expressed by the Minigiry of Law, the
Committee need hardly impress upon the Ministry of Finance (Bank-
ing Division) to take a lesson from the past and realise the necessily
for taking prompt decision in future in the matter of application of
reservation orders for Scheduled Castes and Scheduled Ptfbes. as soon
as they are issued and communicate the same to the public sector
banks immediately to ensure their implementation in letter and spi-
rit from the date of issue. p

Reply of Giexvernmant

The obsexvations of the Committae has. been noted.

[Ministry of Finance (Department of Economic Affairs—Banking
Division) OM No. 5{8/87-SCT(B) dated 3-8-87].

Recommendution No. 19 (Para Ne. 248)

The Committee note that in officers cadre 25 per cent vacancies
are filled by direct recruitment, 30 per cent vacancies are filled by
written test and interview from clerfeal cadre and 25 per cent vacan-
cles are filled from amongst the Speclal Assistants. The Committee
are of the opinion that since there 18 no reservation for Scheduled
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Castes and Scheduled Tribes in promotion to the post of Special
Assistant, the above promotion policy goes' against the interests of
Scheduled Caste/Tribe employees in so far as 25 per cent promotions
from Special Assistants to Officers’ cadre are concerned.

The Committee have been informed that the Government have
recently given a clarification that Special Assistants must not be
considered for promotion exclusively and the Bank Management
have already started negotiations with the Bank Unions in the matter.
The Bank Management is going to draft a new policy by which
seniority in the clerical cadre would be considered and the separate
stream for Special Assistants would be given up.

The Committee recommend that the Ministry of Finance (Bank-
ing Division) should study the whole matter in depth and evolve a
suitable policy for promotion from clerical cadre to officers’ cadre
(both in Accounts and Cash Departments) for all the public sector
banks which should fully protect the interests of Scheduled Castes
and Scheduled Tribes and provide full justice to them in the matter
of promotion to officers’ cadre in the nationalised banks.

Reply of Government

Instructions have been issued vide letter No. 102|18/2]87-SCT(B)
dated 14-4-87 to all public sector banks and financial institutions etc.
that no posts in JMG Seale-I the officers cadre should be reserved:
for- promotion from amongst special Assistants ondy (Annexure-III):

[Ministry of Finance (Départment of Economic Aﬂairs—Banldng'.
Division) OM' No. 5|5/87-SCT(B) dated %-8-87].

Combiéints: of the' Conimittiee:

The. Gomaittee would lilke to be apprised ‘of the follow up- action:
taken. by.the Bank. in: pursuance:of the reconmmendation of' the-Com-
mittee:

Recommendation No. 11' (Para No, 2.49)

The Committee feel that in the absence of reservatlon for Schedul-
ed Castes and Scheduled Tribes in promotion to Special Assistant,
these employees have suffered a great loss in promotion to officers
.cadre as there was no Scheduled Caste/Scheduled Tribe candidate
avallable in the Special Assistant cadre which was the feeder cadre.
The Committee recommend that UCO Bank should calculate the
backlog, thus caused, retrospectively and fill the future vacancles in
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Officers’ cadre to the extent of 50 per cent by Scheduled Caste and
Scheduled Tribe candidates to clear the backlog, as promised during
the course of evidence.

Reply of Government

UCO Bank has reported that it has noted the recommendation of
the Committee to clear the backlog in future, All public sector banks/
Financial Institutions, including UCO Bank, have been advised not
to reserve any promotional posts for the Special Assistants separately
but to consider their cases for promotion alongwith other eligible
persons in the clerical cadre vide letter No. 102|13|2/87-SCT(B) dated
14-4-1987 (Annexure-III). ' '

[Ministry of Finance (Department of Economic Affairs—Banking
Division) OM No. 5|5|87-SCT(B) dated 3-8-87].

Recommendation No. 12 (Para No. 2.54)

The Committee note that Liaison Officers have been designated in
the Head Office and at Zonal|Divisional Offices of UCO BANK and
Cells under their direct control have been set up to look after the
work relating to reservations for Scheduled Castes and Scheduled
Tribes and other concessions|relaxations admissible to them. Besides,
their normal duties the Liaison Officers have been asked to meet the
SCIST Employees informally to bear their grievancies for redressal.
The Committee are of the view that more appointing a Liaison Offi-
cer is not enough. What is needed is concerted action on the part of
the Liaison Officer to ensure due compliance by the appointing autho-
rities with the orders and instructions pertaining to the reservations
in favour of Scheduled Castes and Scheduled Tribes and other con-
cessions|relaxations admissible to them. It should also be ensured
that the staff posted in the Cell is adequate and well conversant with
the orders|instructions relating to reservations for Scheduled Castes
and Scheduled Tribes. The Committee recommend that a seminar
should be organised each year in which Liaison Officer of nationalised
banks incharge of the work relating to reservations for Scheduled
Castes and Scheduled Tribes where points of common interest, fresh
instrucflons issued during the last year and clarifications given about
interpretation of various orders should be discussed and. notes ex-
changed. This will go a Iong wav in implementating the orders in the
right spirit and with promtitude. ' .
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Reply of Government

The recommendation of the Committee has been noted. The Prin-
«cipal, Banker’s Training College, Bombay has also been advised to
conduct a seminar for all the Liaison Officers, in the public sector
banks|financial institutions every year vide letter No. 5/5|87-SCT(B)
(VII) dt. 12-6-87 (Annexure-IV).

[Ministry of Finance (Departmenf of Economic Affairs—Banking
Division) OM No. 5|5/87-SCT(B) dated 3-8-87].

Recommendation No. 13 (Para No. 3.24)

The Committee are unhappy to observe that till now the Manage-
ment of UCO Bank has not been sending appointment letters by
Registered A.D. post to Scheduled Caste|Tribe candidates, in view
of the cost involved. However, the Ministry of Finance (Banking
Division) have now taken a decision that henceforth the letter of
appointment in the first instance will be sent to all the candidates by
ordinary post. If Scheduled Caste|Tribe candidates do not report for
duty within the stipulated period, a second letter by Registered A.D.
post will be sent to such candidates.

The Committee have further been assured that in case of Schedul-
ed Caste|Tribe candidates when a call letter is issued by Registered
AD post and subsequently in spite of having been given time, the
candidate does not attend/join, the appointment would not be reject-
ed without referring the matter to the General Manager.

The Committee -hope that this new procedure will be strictly
adhered to and followed by all the appointing authorities in UCO
Bank and the BSRBs in letter and spirit.

Reply of Government

The recommendation of the Committee has been noted by UCO
Bank. All Public Sector Banks|Financial Institutions have since been
suitably advised vide letter No. 5/13/86-SCT(B) dt. 4-2-87 (Anne-
xure V).

[Ministry of Finance (Department of Economic Affairs—Banking
Division) OM No. 5/5/87-SCT(B) dated 3-8-87].

Recommendation No. 14 (Para No. 3.25)

The Committee have been informed duﬁng evidence that the
Personnel Department of UCO Bank generally grants the extension
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of time asked for by Scheduled Caste/Tribe candidates to join ser-
vice in the Bank. The Committee recomimend that if a Scheduled
Caste|Tribe candidate expreses his inability to join the Bank within
the time stipulated in the letter of appointment sent to him and
requests for extension of time to join the Bank, his request for ex-
tension should not be turned down. If the Personnel Department
does not think it a fit case for grant of extension of time, decision in
this regard should be taken at a sufficiently higher level say by
General Manager in the case of Sub-staff/Clerical cadre and Manag-
ing Diréctor in the case of Officers’ cadre.

Reply of Government

»

The Recomrhendation of the Committiee has been noted. The Pub-
lic Sector Banks/Financial Institutions have since been advised vide
letter No. 5/13|86-SCT(B) dt. 4-2-87 (Annexure-V)

[Ministry of Finance (Department of Economic Affairs—Banking]
Division) OM No. 5/5/87-SCT(B) dated 3-8-87].

Recommendation No. 16 (Para No. 3.37)

The Committee further recommend that relaxations in educational
qualification etc. available to Scheduled Caste/Tribe candidates
should invariably be mentioned while advertising the vacancies in
newspapers as it will help in attracting a larger number of SC/ST
candidates against the reserved vacancies and fo wipe out backlog in
their representation in services of thie Bank.

Reply of Government

The recomrméndation of the Committee has been noted and all
the Bankirig Service ﬁeu'uitment Boards/Public Sector Banks|Fin-
ancial Institutions have been suitably advised for observance of the
same vide letter No. 5/5/87-SCT.(3) (VII) d4t. 12-6-87 (Annexure-
VI).

{Ministry of Finance (Department of Ecoriomic Affairs—Banking
Division) OM Ne. 5/5|87-SCT(B) dated 3-8-87].

Recommendation No. 22 (Para No. 3.66)

The Committee also recommend that the Liaison Officer should’
invariably submit his inspection report to the Chairman-cum-Manag-
ing Director of UCO Bénk for his information and necessary follow
‘up action so that any deflciencies are brought to notice at the highest
level and prompt action taken to remedy the situation.
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Reply of Government

UCO Bank has reported that it has noted the recommendation of
the committee. Necessary instructions to all Public Sector Banks|Fin-
ancial Institution in the matter have since been issued vide letter
No. 5/5/|87-SCT(B)/IX dt. 12-6-87 (Annexure-IX).

[Ministry of Finance (Department of Economic Affairs—Banking
Division) OM No. 5|5/87-SCT(B) dt. 3-8-87]

Recommendation No. 24 (Para No. 3.75)

The Committee regret to note that as many as 429 vacancies in
1968, 395 vacancies in 1984 and 133 vacancies in 1985 reserved for
Scheduled Castes/Tribes have been dereserved by UCO Bank in offi-
cers, clerical and sub-staff cadres. Out of the carried forward reserv-
ed vacanceis, in clerical cadre 102 SC/ST vacancies in 1983, 29 SC/ST
vacancies in 1984 and 147 SC|ST vacancies in 1985 and in Sub-staff
cadre 12 ST vacancies in 1983, 4 ST vacancies in 1984 and 9 ST vacan-
cies in 1985 have been allowed to lapse. This has obviously deprived
many scheduled caste and scheduled tribe candidates of their chances
of employment in UCO Bank. The Committee feel that now there is
no dearth of educated SC/ST candidates. What is lacking is sincere
and concerted efforts on the part of recruiting authorities to find out
suitable SC/ST candidates before the expiry of three recruitment
years. The Comnuittes, therefore recommend that dereservation of
reserved vacancies shouid be reserved to only when it beeomes ines-
cable after all possible efforts have been made, including special re-
cruitments, to locate and recruit adequate number of SC/ST candida-
tes huve failed, so thut such 4 large number of reserved vacancies are-
not lpsed thereby depriving the SC/ST candidtites of thefr legitimate-
chances of recruitment|promotion.

Reply of Government

The recommendation of the Committee has been noted. All the
public sector banks/financial ingtitutions have been advised té follow
the preseribed precedure before the posts reserved for SC|ST, are
deresarved, vide lotter No. 5/3/87-SCT (B) (XIH) duted 12-6-87 (Anne-
xure-X),

[Ministry of Finance (Department of Economic Affairs—Banking
‘Division) OM No. 5|5/87-SCT(B) dt. 3-8-87]
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Recommendation No. 25 (Para No. 3.84)

The Committee have been informed that separate Cells manned
‘by SC/ST officers, have been opened at Head Office, Zonal and Divi-
sional offices of UCO Bank for prompt redressal of grievances of
Scheduled Caste/Tribe employees of the Bank. Complaint Registers
are also maintained at Head Office, Zonal and Divisional offices of
the Bank to keep record of disposal of their representations. Further
the Scheduled Caste/Tribe employees or their representatives meet
the Branch Manager at the Branch level, Liaison officers at Divi-
sional/Zonal levels and liaison officer and other senior officers includ-
ing Executives at Head Office level for redressal of their grievances.

The Committee stress that adequate publcity among the SC/ST
employees of UCO Bank may be given about the aforesaid arrange-
ments for redressal of their grievances so that they have no difficulty
in approaching the right person in right time for redressal of their
grievances, if any.

Reply of Government

UCO Bank has reported that it has noted the recommendation of
the Committee for compliance.

All public sector banks/financial institutions, including UCO
Bank, have been suitably advised in the mater vide letter No.
5|5|87-SCT(B) (V) dated 12-6-87 (Annexure—XI).

[Ministry of Finance (Department of Economic Affairs—
Banking Division) OM No. 5/5/87-SCT(B) dated 3-8-87.]

Recommendation No. 27 (Para No. 4.27)

The Committee note with concern that the representation of SCs
in Officers and Clerical cadres and of STs in all cadres of posts in
UCO Bank is much below the quota prescribed for them. As per
the statement regarding staff strength of the Bank as on 31-12-1985,
there is a'shortfall of 118 SCs and 163 STs in Officers’ Cadre, 171 SCs,
and 177 STs in Clerical Cadre and 111 STs in sub-staff cadre. The
Committee regret to note that the BSRBs who are at present making
recruitment of officers and clerks for' nationalised banks have failed
to provlde sufficient number of candidates belonging to these com-
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munities to UCO Bank.

The Committee are surprised to find that while the backlog in
the representation of SCs/STs in the services of the bank has con-
tinued all these years, the BSRB, Calcutta held no special test ex-
clusively for SC/STs to wipe out the backlog in officers’ and Clerical
cadres. The Ministry of Finance (Banking Division) have also been
lethargic as they requested the BSRBs only on 26/5/86 and 7|8/86
to clear the backlog in efficers and clerical cadres respectively. The
Committee need hardly emphasise that special recruitment exclu-
sively for Scheduled Castes and Scheduled Tribes is the only way
to clear the backlog in reserved vacancies and recommend that the
Banking Service Recruitment Boards should resort to special recruit-
ment at the earliest exclusively for Scheduled Castes and Scheduled
Tribes to wipe out the backlog in the cadres of officers and clerks
so that the backlog does not increase from year to year as has been
the case in the past.

Reply of Government

The recommendation of the Committee has been noted. All Bank-
ing Service Recruitment Boards|Banks|Financial Institutions have
been suitably advised vide letter No. 5/3|87-SCT (B) (X) dated
12-6-87 (Annexure—XII). ‘ "

[Ministry of Finance (Department of Economic Affairs—
Banking Division) OM No. 5/5/87-SCT(B) dated 3-8-87.]

Recommendation No, 28 (Para No 4.28)

The Committee are constrained to note that UCO Bank intended
a very large number of clerks in 1983 and as there was no growth
of the Bank, all the clerks allotted to UCO Bank could not be
absorbed in time and the process of their appointments continued
till 1987. Thus, the UCO Bank kept a large numher of SC/ST
persons, who were duly selected for appointment, unemployed for a
number of years. The Committee, therefore, urge that in future the
UCO Bank should make a realistic assessment of its requirements
‘of Officers/Clerks before placing indents with the BSRBs and absorb
within a fixed time schedule all officers/clerks allotted by BSRB to
it. The Committee consider it advisable that recruitments are made
at regular short intervals so that persons selected are absorbed within
a fixed time schedule @nd induction of fresh blood is a continuous
process. . ' ’

Reply of Government

UCO Bank has reported that it has noted the recommendation
of the Committee for compliance. All Banking Service Recruitment
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Boards/Financial Institutions have alsop been advised in the matter
vide letter No. 5/5/87—SCT (B) (I) dated 12-6-87 (Annexure—XIII),

[Ministry of Finance (Department of Economic Affairs—
Banking Division) OM No. 5/5/87-SCT (B) dated 3-8-87.]

Recommendation No. 29 (Para Nﬁ. 4.29)

The Committee are surprised to find from the statement furnish-
ed by UCO Bank that in 1983 out of 481 ST candidates sponsored
by employment exchange, the Bank selected only 99 candidates for
sub-staff posts. In 1984, out of 118 ST candidates sponsored by em-
ployment exchange, the Bank selected only 39 candidates and in 1985,
out of 135 ST candidates sponsored by employment exchange, the
Bank selected only 34 candidates. From the number of ST candi-
dates sponsored by employment exchange, it is clear that there is
no dearth of ST candidates for sub-staff posts. The Committee fail
to understand as to how when there was a shortfall of 111 STs in
sub-staff cadre, more ST candidates were not selected during the
above period. The Committee, however, note that in order to clear
the backlog of STs in sub-staff cadre, UCO BANK has advised its
'Zonal/Divisional Offices in July 86 to conduct a special drive to clear
the backlog of posts in the subordinate cadres reserved for STs.
The Committee recommend that UCO BANK should draw a time
bound programme and clear the backlog of vacancies reserved for
STs in sub-staff cadre through special recruitment exclusively for
Scheduled ‘Tribes. The Committee also desire to be apprised of the
results achieved in wiping out the aforesaid backlog, within next six
months.

* Reply of Government

All public sector banks/financial institutions, including UCO Bank,
‘'have been suitably advised to implement the recommendation of the
Committes vide letter No. 5|5(87-8CT(B) (KII) dated 12.687 (An-
nexure—XIV’)

[Ministry ot Finance (Department of Economic Affairs—
> Banking Division) OM No. 5/5/87-5CT (B) dated 3-8-87.]
Comments of the Committee

TheCommitteehdpe that as observed by them earjier, the Com-
‘ wdummum,mmmmmm ut the
“backlog. R A4\ |
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Recommendation Ne. 31 (Para No. 431)

The Committee further recommend that the Zonal/Divisional
Offices of UCO BANK should also contact the Directors of Scheduled
Tribe Welfare or Social Welfare of the concerned State|Union
Territory to sponsor suitable candidates belonging to Scheduled Tribes
to fill the reserved vacancies in Subordinate Cadre as provided in
Department of Personnel and Administrative Reforms O.M. No. 36084
3|77-Est (SCT) dated 24-2-1879.

Reply of Government

All Public Sector Banks/Financial Institutions, including UCO
Bank, have been suitably advised for implementation of the recom-
mendation of the Committee vide letter No. 5|5/87-SCT (B) (XIII)
dated 12-6-87 (Annexure—XIV).

[Ministry of Finance (Department of Economic Affairs—
Banking Division) OM No. 5|5/87-SCT (B) dated 3-8-87.]

Recommendation Ne. 33 (Para No. 444)

The Committee also recommend that the data about SC/ST candi-
dates who have been successful in clearing the written test as well
as interview after getting training may be maintained to assess the
usefulness of the training and to make necessary modifications|
improvements in the method of training in the light of experience
gained and results achieved.

Reply of Govérnmént

The recommendation of the Committee has been noted. The IBA
has been advised to monitor the information vide letter No. 5{5(87-
SCT(B) (XIV) dated 12-6-87 (Annexure—XV).

[Ministry of Finance (Pepartment of Economic Affairs—
Banking Division) OM No. 5/5/87-SCT (B) dated 3-8-87.]

Recommendation No, 34 (Para No. 448)

The Committee are happy to note that U'CO Bank provides pre-
promotional training to Scheduled Caste/Scheduled Tribe employees
of the Bank. The Committee have been informed that in' 1884 and
1985 the bank imparted pre-promotional traiming to 623 Scheduled
Caste and 88 Bcheduled Tribes employees for appearing the test for
promotion from Cleriea} cadre to Officers Cadre JMG Seale I. The
Teserved vacancies were 131 for Bcheduled Castes and 156 for Sche-
duled Tribes including the backiog. The Committee have been in-
formed that 124 Scheduled Caste and all the 20 Scheduled Tribe em-
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/

ployees, who passed the written test are being promoted. Out of
this 114 Scheduled Caste and 19 Scheduled Tribe employees had
undergone the aforesaid training

The Committee feel that the pre-promotional training has proved
quite useful to better the prospects of Scheduled Caste/Tribe em-
ployees, for further promotions and it would go a long way in clear-
ing the backlog in promotional posts if more attention, specially
towards Scheduled Tribe employees, is paid in thig regard. 'The
Committee recommend that wide publicity should be given among
Scheduled Caste/Tribe employees about the pre-promotional train-
ing scheme so that they could take full advantage of the scheme and

are enabled to pass the written test without any difficulty as and
when the need therefor arise,

Reply of Government

The recommendation of the Committee has been noted. All public
sector banks|Financial Institutions, including UCO Bank, have been
suitably advised in the matter vide letter No. 5|5|87-SCT (B) (IV)
dated 12-6-87 (Annexure—XVTI).

[Ministry of Finance (Department of Economic Affairs—
Banking Division) OM No. 5/5/87-SCT (B) dated 3-8-87.]

Recommendation No. 36 (Para No. 5.16)

5.16 The Committee are unhappy to note that under IRDP, in
Manipur an average subsidy of Rs. 2000/- per beneficiary was given
by the State Government to a large number of beneficiaries but no
loan linked with subsidy was given to them as there were no suffi-
clent banks in Manipur. The Ministry of Finance (Banking
Division) have informed that in the North-Eastern Region, during
Sixth Plan, in view of the inadequate development of banking in-
frastructure, credit linkage to IRDP was not insisted upon.

The Committee are of the view that it is a sheer wastage of pub-
lic money to give subsidy to SC/ST beneficiaries without linking
institutional credit to subsidy as it may not be possible for the bene-
ficiary to take up any viable scheme/project for raising his economic
status only with the meagre amount of subsidy of Rs. 2,000/-. The
Committee feel that if subsidy linked loan is also given to bene-
ficiaries, it would help them to take up suitable viable projects/
business for raising their economic and soclal status. The Com-
mittee, however, note with satisfaction that it has now been decided
to link institutional credit to IRDP subsidy from 1985-86 onwards.
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‘ '

The Committee hope that this decision will be meticulously imple-
mented by all concerned in future for effective implementation of
IRDP and other poverty alleviation programmes.

Reply of Government

In order to increase the flow of funds under the IRDP Scheme,
it has been decided that banks would provide credit to the District
Rural Development Agencies for lending to IRDP beneficiaries in
the unbanked blocks of the North-East Region. This arrangement
would ensure adequate credit linkages in the areas in the North
Eastern Region where banking infrastructure has not yet developed.

[Ministry of Finance (Department of Bconomic Affairs—
Banking Division) OM No. 5/5|87SCT (B) dated 3-8-87.]

Recoinmendatioi No. 98 (Para No. 5.18)

It has been brought to the notice of the Committee during
its Study Tours to beckward and hilly areas of North-East States
that credit policy of the Govt. did not suit the Nerth-East States
aa the conditions in hilly arees are totally dillerent from plain areas.
There was no cluster of houses in hilly areas and the people there
are required to climb up and down the difficult terrains. Therefore,
All In@ia norms prescribed for allocation of funds for development
of schemes of the programmes for SC/STs like Rural Electrification,
supply of potable drinking water etc. were not suitable and work-
able in such States. For example, for {identification of a problem
village for the purpose of suplying potable water there, criterion
of 1.6 kilometre distance from the source of potable water is applied
beth in plain areas as well as hilly areas. The Committee feel that
there was need for relaxation in the norms fixed for hilly areas as’

1.6 kilometre in «uch ‘ferrains was equal to much more distance in
Hlain areas. !

The Comimiitee, therefore. urge upon the Govt, to he more practi-
cal and formulate different norms in respect of people living in
difficult and inaccessable hilly areas for their prompt and proper
devclopment. The Govt. should make an  in-depth studv in the
matter with a view to providing far more liberalised normg¢ in such
areas than fixed for people in plain areas. The Commitiee may he

apprised of the results of the study made and the norms fixed for
such areas.

Renly of Government

Government had alreadv recosnised the recommerdation to
have liberal norms in respect of hilly areas in the matter of expan-
sion or branch network of the banks. At the instance of the Gov-
1495 LS—3.
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ernment,  Reserye Bank of India has since relaxed the population
cpverage norms, trom, l bank oﬂ’tce for 17,000 population._in - the
normal rural and semx-urban areas to 1 bank office for 10,000, to
12,000 population in the rural and serm-urban areas in the hilly areas.

[Mlmstry of Flnanre (Dcpartment of Economic Affairs—
Bankmg Division)"OM No. 5|5[87-SCT (B) dated 3-8-87.]

B@commeqdatmn No. 41 (Para No 555)

The’ Conmﬁwee have-Héen informed that undér’ the gmdehnes
mgn!dmg DRI Schemes, banks m&y route credit uhder thxs scimeme
through- State Gomora‘tions sét up'in varibus states’ for the welfare
of -Scheduled. Castes and: Schedulsd Trlbes ‘i PN

Tihe Bonifhittee ‘rétommend that 'with a view to iﬁcrease the flow
of credit to SCs/ST's,:JCQ Bapk should, estahligh. cqutacts with the
sarious SC/ST Corporatlons and partlcipate in ﬁnancmg the vmble
schemes framed’ by thels: Corporaﬁons oo - :
2adp e ‘.n'T GreYn e oeedn it Dy it G "’1;"5"""’

1,;, tir)”)v nill Ml"lﬂfﬁwmm

) ,,'\L JPRL) I R
kﬂl)ms, ’rejﬁor!%egl tk\at i,nstructzms have., 1§Su¢d to xhexr
Zonai egm 1 oﬁlces; to .,keep plo,se,‘ll)aJSop Wlth SC and ST Corpo-

a
vt

rahons on thls point .

et 'v,’,A :
[Mxmbh'y of i‘manoe . (Department of Eeonomxc Affairs—-
Banking Dwisxon) OM No. 5/5/87:8CT (B) dated 3-8-87]

Rccomme.ndatmn No. 42 (Para No. 5.57),

The Committee further recomimend that the Ministry of Finance
. (Banking Division) should monitor to find out whether the Sche-
duled Caste and Scheduled Tribe beneficiaries have actually come
above the poverty line with the financial assistance provided to
them under IRDP/DRI programmes.

Reply of Government

Evaluation studies regarding financial assistance to IRDP beue-
ficlaries and its 'ac_tual impact in making the beneficiaries cross the
poverty line have been undertaken by Deptt, of Rural Development,
Ministry of Agriculture. As regards DRI, an evaluation study was
undertaken by Govt. of India in association with NIBM. The study,
suggested that DRI Scheme did make significant impact in allevia-
tion of the beneficiaries from poverty line.

[Ministry of Finance (Department of Economic Affairs—
Banking Division) O.M. No. 5/5|87-SCT (B) dated 3-8-87.]
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Recommendatio:n No. 47 (Para No. 5.82)

The - Comml,tree note that, no separate register is maintained:
i UCO Bank for keeping record of loan applications received from -
SC|ST beneficiaries. It is also mot clear from the information
furnished to'thé Committee whether the bank branches are main-
taining any register for showing receipt/disposal of loan applications
received from beneﬁcxarles of weaker sectxons including Scheduled
Castes/Tribes. 3.7 # wonle b 0 o ISR

The Committee, therefore, recommend that as per the guidelines
issued by :the-Resesve. Bank of India- every concerned - branch ‘of.
UCO_ Bank -#youlds maintain loan:application. register- for - weaker”
sections intluding-§cheduled Castes/Fribes, ‘and- ensure that.: theie
apphcauons ‘atexdisplased  of{sanctioned within:ia stipulated : period.
of-15 days.: The mame of SC/ST beneficlaries should’be marked is-
red jnk in-the pegister to:maie them conspicuous. ' It should alsc et
ensured that-meloan ‘application from SC|ST i8 délayed or.rejected:
on flimsy grounds. The Committee also desire that the ‘bark.
officials, while receiving the loan applications from SCs/STs, should
scrutinise them and get ‘them toffébted ‘theér and there, if any dis-
crepancy is found therein, so that the chances of re]ectxon or delay-
ed sanction o loan are orbvmted '

N

Reply of Government

As per the existing guidelines, branches are required to main-
tain a separate.loan- application register for all priority. sector
advances jnclusive of applications from SC/ST beneficiaries. As
such no separate register is maintained for SC/ST beneficiaries
exclusively,

However, UCO bank have issued necessary instructions to mark
the names of SC/ST applicants belonging to the weaker section
beneficiaries in red ink in the Loan Application Received Register
to make them conspicuous and to ensure that the applications
received are disposed of/sanctioned within the stipulated period of
15 days. Further in pursuance of the directives of Govt. of India,
Divisional Managers/Zonal Managers and Senior Officials of Head
‘Office are visiting rural branches once in every quarter to ensure
that the applications received are disposed of/sanctioned within
15 days. They have also advised to check that the applications
received from SC/ST beneficiaries are marked in red ink in the loan
application received register. In terms of the directives from
Reserve Bank of India, Branch Managers are not empowered to
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reject any applications received from the beneficiaries belonging to

SC/ST categories and such power of rejection was vested with the
Divistonal Managers,

[Miniétry of Finance (Department. of Economic Affairs—
Banking Division) O.M. No. 5|5/87-SCT (B) dated 3-8-87.)

Recommendation No. 48 (Para No. 5.89)

The Committee note with concemn that recovery of overdue loans:
under DRI Scheme from SC/ST as well as other beneficiarles is
wvery poor. The Committee recommend that aill but efforts should
be made by UCO Bank to improve the recovery position for recycl-
ing of funds. The Bank should also extend all possible guidance
and advice to SC/ST beneficiaries not only to aveid failure of
schemes but also to improve upon their performance with a view
to genterating profit from the unit/project and theneby enabling
them to repay the loans,

Reply of Government

In terms of the directive given by the Board of Directors, the
Bank reviews the recovery position of the advances made to SC/ST
beneficiaries every half year and closely monitors the performance
of various zones and guides them for the improvement of the
recovery position adopting different strategies. Bank have also
advised all their zonal and divisional offices to discuss the recovery
of Bank’s dues at a regular interval in the meeting organised at the
State/District/Block level. Bank has decided to include an agenda
on recovery of Bank’s dues in state-level meeting of Himachal
Pradesh and Orissa, where they are the convenor Bank and in all
their Lead Districts. Requests will be made from them part to the
Convenor Banks eof other States to include such agenda.



CHAPTER I

RECOMMENDATIONS/OBSERVATIONS WHICH THE COM-
MITTEE DO NOT DESIRE TO PURSUE IN VIEW OF THE
GOVERNMENT'S REPLIES

Recommendation No. 15 (Para No. 3.36)

The Committee are surprised to learn that the UCO Bank have
given relaxation in educational qualification in respect of Officers
and Clerical cadres but in the case of Subordinate cadre, they have
not given any relaxation as per Government guidelines. This
might have deprived many a Scheduled Caste and Scheduled Tribe
candidate from being considered eligible for the posts applied for.
‘The Committee would like to draw the attention of Ministry of
Finance (Banking Division) to the Ministry of Personnel, Public
Grievances and- Pension (Deptt. of Personnel and Training) O.M.
No. 26011|8|84Estt(SCT) dated 17th October, 1986 wherein it has
heen provided that ‘if adequate number of Scheduled Caste and
Scheduled Tribe candidates who satisfy the minimum standard are
not available to fill the reserved vacancies, then Scheduled Caste
and Scheduled Tribe carididates may be selected to the extent of
shortfall in vacancies by relaxing the mmimum standard, provided
that they are not considered unfit to hold the post’. The Com-
. mittee, therefore, impress upon the Mmistry of Finance (Banking
‘ DlVlSlOl‘l) to issue necessary instrudtions to all concerned authori-
ties accordingly so that the shortfall in reserved vacancies of the
Subordinate cadre becomes a thing of the past.

Reply of Government

The recommendation of the Committee wa.s discussed with the
Department of Personnel & Training which is of the view that the
term minimum standard referred to in their letter dated 17-10-86,
referred only to the qualifying standard and not the eligibility
‘norms. In view of this, no fresh instructions on the subJect are
called for.

[Ministry of Finance (Department of Economic Affairs—
Banking Division) O.M. No. 5'5!87-SCT (B) dated 3-8-37]

31
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Recommendation No. 28 (Para No. 3.59)

The Committee note that an officer of appropriate status belonging
to Scheduled Caste/Tribe is always associated with the Interview
Committee of UCO Bank for posts to which reservations are appli-
cable. The Scheduled Caste/Tribe officer also remains present on
Recruitment Board/Departmental Promotion Committee when
general candidates are interviewed.

The Committee have been informed that from 1983 an Officer
from Scheduled Caste/Tribe community is also ' associated with
Interview Comrhittee for promotion by selection within Officers’
Cadre. The Committee would like to know the reason why the
decision has been taken only in 1983 to associate a Scheduled Caste/
Tribe Officer with Interview Committee for promotion by selection,
when the Government had accepted a recommendation made by
this committee in their 4th Report (1970) of Fourth Lok Sabha and
issued instructions accordingly vide Department of Personnel and
Administrative Reforms O.M. No. 27(4) (iii) /70-Estt. (SCT) dated
2/9/1970 and 16-4-74-Estt.(SCT) dated 23|5|1975,

Reply of Government

*. UCO Bank has reported that it has been associating and officer/
member of SC/ST community in the interview board for promotion/
selection from sub-staff cadre to clerical cadre and from the cleri-
cal cadre to officers’ cadre. The bank has regretted the technical
delay in implementation of the recommendation of the Committee
to associate an SC|ST Officer with Interview Committee for pro-
motion by Selection as the promotions by selection were held for
the first time only in 1983 after the introduction of reservations in
promotions in 1978.

[Ministry of Finance (Department of Economic Affairs—
Banking Division) O.M. No. 5|5|87-SC™ (B) dated 3-8-87.]



CHAPTER IV

' RECOMMENDATIONS/OBSERVATIONS IN RESPECT OF
WHICH REPLIES OF GOVERNMENT HAVE NOT BEEN AC-
CEPTED BY THE COMMITTEE AND WHICH REQUIRE
REITERATION

Recommendation No. 1 (Para Ne. 115)

The Committee are constraiped to note that while a firm policy
had been laid down by the Government some time back that one
member belonging to Scheduled Caste/Scheduled Tribe should be
on the Boards of Directors of all nationalised banks, there is no
member belonging to Scheduled Caste|Scheduled Tribe on the
Board of Directors of UCO Bank so far. As assured by the Secre-
tary, Ministry of Finance (Deptt. of Economic Affairs—Banking
Division) during evidence, the Committee trust that when a new
Board of UCO Bank is constituted a member belonging to Sche-
duled Caste/Scheduled Tribe will be appointed as Director on the
Board of Directors to look after the interests of Scheduled Castes
and Scheduled Tribes, and the Committee informed accordingly.

Reply of Government

The recommendation of the Committee has been noted

[Ministry of Finance (Department of Economic Affairs—
Banking Division) O.M. No. 5/5/87-SCT (B) dated 3-8-87.]

Comments of the Committee

“The Committee will like to reiterate their earlier recom-
mendation that when the new Board of UCO Bank is constituted
a member belonging to Scheduled Caste|Scheduled Tribe should be
appointed as Director on the Board of Directors to look after the
interests of Scheduled Castes and Scheduled Tribes. The Committee
desire to be informed of the name of the SC|ST Director appointed
on the Board of the Directors of the UCO Bank when it is reconsti-

tuted.”
33 .
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Recommendation No. 2 (Para No, 1.16)

The Committee are concerned to note that the progress report

relating to implementation of Government directives regarding re-
servation for Scheduled Castes and Scheduled Tribes in UCO Bank
was once placed in the Board Meeting held on 26 Aug. ‘60 and it
was again placed before the Board of Directors only on 20 Aug. ‘86,
after a lapse of six years and that too apparently when the Com-
mittee took up this subject for detailed examination. The Ministry
of Finance (Deptt. of Economic Affairs-Banking Division) also fail-
ed to monitor this information. Had they done this, surely they
would have reminded the management of UCO Bank in this regard
in time. The Ministry also woke up when they received the ques-
‘tionnaire of the Committee for oral evidence and sent a communi-
cation to the Bank only on 28 Nov., 1986. This all shows that pro-
per care and interest is not being taken by either by the UCO
Bank or the Ministry of Finance (Banking Division) towards the
welfare of Scheduled Castes/Scheduled Tribes and it makes it all
the more essential that there should be a SC/ST member on the
Board of Directors to look after the interests of SCs/STs and en-
sure that such lapses do not recur.

The Committee are not satisfied with the reason advanced for
not placing the progress reports before the Board of Directors regu-
larly viz. that ‘it was not entered in the calendar by the Bank
inadvertantly.’

The Committee consider it to be a grave lapse and accordingly
recommend that responsibility should be fixed for the lapse and
action taken against the erring officer. The Committee further
recommend that necessary steps should be taken to make the
system fool-proof so that in future the progress reports are placed
before the Board of Directors regularly and there may not be any
lapse in this regard for any reason, whatsoever,

.-
v

Reply of Government

UCO Bank has reported that it has revised its calendar of items
to be submitted to its Board of Directors in such a way that the
review of appointments/prometions of SC/ST candidates in the
Bank is submitted to the Board in the months of March and Sep-
tember every vear giving position as at the end of 31st December
and 30th June, respectively.

All public sector banks and financial institutions have also been
once again, instructed for placing the half yearly reports before



their respective Boards of Directors for review of the same vide
letter No. 5/5/87-SCT{B) (II) dated 12-0-87 (Annexure-I).

[Ministry of Finance (Department of Economic Affairs—Banking
Division) OM. No. 5/5/87-SCT (B) Dated $-8-87]

Comments of the Committes) -

. “The Committee are not satisfied with the reply of the Gov-
ernment. The Committee consider not placing of the
progress report before the Board: of Directors to be a
grave lapse and responsibility should have been fixed for
the lapse and action taken against the erring officer. The
Committee will like to be apprised of the action taken
in this regard.” ' '

Recommendation ﬁo. 9 (Para No. 247)

The Committee are sorry to observe that in the preliminary
material furnished by Government, it had been stated that reserva-
tion orders in promotion were applicable to officers’ cadre upto
Middle Management Grade Scale-IIl in UCO BANK. However, Te-
gretting for their wrong interpretation of reservation rules, the
. representative of Banking Division stated during evidence that there
was no reservation for Scheduled Castes and Scheduled Tribes in
promotion within the officers’ cadres but those candidates who fell
within the Zone of consideration so as to be within the number of
vacancies, were promoted, if they were not found unfit for promo-
tion. Hence, there is no reservation for Scheduled Caste/Tribe
employees beyond Junior Management Grade Scale—I in Uuco
BANK. The Management was only providing concession to Sche-
duled Castes/Tribes as per instructions contained in Para 12.2(a) of
Brochure on Reservations for Scheduled Castes and  Scheduled
Tribeg in services, 6th Edition (1982), which reads as follows:—

“In promotions by selection to posts within Group A (Class 1)
which carry an ultimate salary of Rs. 2.250/- per month
or less, thére is no reservation but the Scheduled Castes/
Tribe officers; who are senior enough in the Zone of consi-
deration for promotion so as to be within the number of
vacancies for which the select Yist has to be drawn up.
wonld be included in that list provided they are not con-
sidered unfit for promotion.”

The Committee fee! that the interests of Scheduled Castes and
Scheduled Tribes are jeopardised with the existing classification of
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posts in UCO BANK The Banks have only thtee categones of posts,
unlike four categories of poats in the Government. ln the Central
Government, in promotion by Selection a Scheduled Caste/Schedul-
ed Tribe employee gets at least two chances of promotion to Offi-
cers’ category viz. first from Class II (non-gazetted) to Class II
(Gazetted) and then from Class II (Gazetted) to lowest rung to
"Class I, whereas in Banks a Scheduled Caste/Scheduled Tribe em-
ployee gets only one chance i.e. from Clerical Cadre to Officers’
Cadre (JMG Scale I). The Committee, therefore, recommend that
“the posts in the Public Sector Banks, including UCO BANK, should
be reclassified so that the chances of Scheduled Caste and Scheduled
‘Tribe employees for further promotions in Officers Cadre are brought
at par with those working ir Central Government Offices.

Reply of Government

Government have considered the recommendation made by the
Committee. The public sector banks including UCO Bank have three
categories of staff viz. Officers, Clerks and Subordinate Staff. It is
submitted that in the classification of posts in banks, which are com-
mercial organisations, there is no necessity of having another tier
of posts either between the Clerical and Officers Cadre or within

‘the Officers Calre.

[Ministry of Finance (Department of Economic Affairs—Banking
Division) OM No. 5/5/87—SCT (B) dated 3-8-87]

Comments of the Committee

““The Committee reiterate their earlier recommendation that ‘the
posts in the Public Sector Banks, including UCO Bank, should be
reclassified so that the chances of Scheduled Caste and Scheduled
Tribe employees for further promotions in Officers’ Cadre are
brought at par with those working in Central Government Offices’.”

Recommendation No. 17 (Para No. 3.38)

The Committee note that Scheduled Caste/Tribe candidates are
paid I class rail fare as travelling allowance when they are called
for interview but they are not paid this travelling allowance when
they come to appear in written test. The Committee would like to
draw the attention of the Ministry of Finance (Banking division)
to para 3 of Chapter V of the Brochure on reservation for Schedul-
ed Castes and Scheduled Tribes in posts/services under the Public
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Enterprises issued by the Bureau of Public Enterprises wherein
"it has been stated inter alia that SC|ST candidates called for writ-
ten test for Groyp ‘C’ and ‘D’ posts should be allowed the lowest
class rail fare if the distance exceeds 80 Km. The Committee, there-
fore, suggest that the Ministiy of Finance may, issue necessary
instructions to the authorities concerned to pay rail fare to SC/ST
candidates called for written test for Group ‘C’ and ‘D’ posts if the
- distance involved is more than 80 Km.

Reply of Government

The recommendation of the Committee has been examined in
the context of the provisions contained in para 7.11 of the Brochure
on Reservation for SC and ST in services. The provisions of this
para have been reiterated to all public sector banks/financial insti-
tutions vide letter No. 5|5/87-SCT (B) (XI) dated 12-6-87 (Annexure
VII). Accordingly, while, in view of the fact that may not be possi-
ble to hold the written test and the interview on the same or
consecutive days fcr recruiiment to the clerical cadre posfs by the
Banking Service Recruitment Boards and therefore, the provisions
of para 7.11 may not be of avail to the SC/ST candidates, the public
sector banks and financial institutions have been advised to so sche-
dule the written examination and the interview in respect of sub-
staff, that, to the extent possible it is either held on the same day
or on the consequtive days and pay them the TA for journey under-
taken by them from the place of their residence to the place of writ-
ten test and/or interview, subject to certain conditions.

[Ministry of Finance (Department of Economic Affairs—Banking
Division) OM No. 5|5/87SCT(B) dated 3-8-87].

Comments of the Committee

“The Committee do not agree that it would be feasible to hold
the written test and interview with an interval of one day only
The Committee therefore, reiterate their earlier recommendation
that ‘the Ministry of Fmance may, issue necessary instructions to
the authorities concerned to pay rail fare to SC/ST candidates call-
ed for written test for Group ‘C’ and ‘D’ posts if the distance involv-

ed is more than 80 Km.”
Recommendation No. 18 (Para No. 3.39)

The Committee regret to note that none of the 22 officers of UCO
BANK posted from India to foreign branches belongs to Scheduled
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‘Castes/Tribes community. The Committee would urge that the
<laims of Scheduled Caste and Scheduled Tribe employees should
be considered favourably at the time of making postings in foreign
countries to enable them to acquire the experience of working in the
branches abroad. Tke Cummittee feel that their stay in a foreign
country for a couple of years would, by itself, be a very useful ex-
perience for the Scheduled Caste/Scheduled Tribe employees and
would help them a lot in b roadening their outlook and bringing
them up socially and economically.

 Reply of Government

In the light of the recommendations of the Committee all the
public sector banks/financial institutions have been suitably advi-
sed vide letter No. 5|5/87-SCT(B) (VI) dated 12-6-87 (Annexure

VIII)..

[Mmistry of Finance (Department of Economic Affairs—Banking
Division) OM No. 5/5/87-SCT(B) dated 3-8-87].

Comments of the Committee

“The Committee will like to reiterate their earlier recommenda-
tion that ‘the claims of Schedule Caste and Scheduled Tribe employ-
ees should be considered favourably at the time of making postings
-in foreign countries to enable them to acquire the experience of
worklng in the branches abroad’. The Comrmttee ‘will keenly watch

further’ developments in this regard”
Recommendation No. 23 (Para No. 3.79)

The Committee are constrained to note that UCO Bank has not
been obtaining the approval of competent authority (Chairman &
Managing Director) before resorting to dereservation of reserved
vacancies. The Committee would like to point out that according
to Government guidelines, prior approval of the Board of Directors
for the posts f officers and that of Managing Director for Clerical
and sub-staff r:osts has to be obtained before ﬁlling any reserved

uon .-1 ‘n tbe note sent to the Board|Managing Director that the
proposal for dereservation is being made with the -full knewledge
and concurrence of the Liaison Officer. The Committee recommend
that henceforth the UCO Bank should follow this procedure scru-
pulously and in the event of any default, responsibility should be
fixed and suitable action taken against the officer found responsible.
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Reply of the Government

UCO Bank has reported that it has noted the recommendation
of the Committee for compliance.

Instructions in the matter have once agesin been reiterated to
all Public Sector Banks|Financial Iiistitutions vide letter No.
5|5/87-SCT(B) |IX dt. 12.6.87 (Annexure-IX).

[Ministry of Finance (Department of Economic Affairs-
Bankihg Divislon) OM No. 5|5[87-SCT(B) dt. 3.8.87.)

. Comiiiéiits of the Conimittes

“The Committee will like to reiterate their earlier recommenda-
tion that ‘hence-forth the UCO Bank should follow this procedure
scrupulously and in the event of any -default, responsibility should
b%ﬂxed and suitable dction taken agatnsi the officer found respon-
sible.’ o sl

¥ »

Recomimendation No. 30 (Para No. 4.30)

‘The Committee also suggest that if ST candidates are not avail-
able in a particular regional or local employment exchanges to
fill the reserved vacancies, the Zonal|Divisional Offices of UCO
BANK should contact the employment exchanges in the adjoining
regions(areas to fill the vacancies reserved for Scheduled Tribes.

Replv of the Government

All Public Sector Banks/Financial institutions, including UCO
Bank, have been suitably advised for implementation of the recom-
mendation of the Committee vide letter No. 5/5/87-SCT(B) (XIII)
dated 12.6.87 (Annexure-1V).

[Ministry of Finance (Department of Economic Affairs-
Banking Division) OM No. 5/5[87-SCT (B) dated 3.8.87.)

Comments. of the Committele

“The Committee will like to reiterate their earlier recommen-
dation that if ST candidates are not available in a particular re-
gional or local employment exchanges to fill the reserved vacancies,
the Zonal|Divisional Offices of UCO Bank should contact the em-
ployment exchanges in-the adjoining regions|areas to fill the
vacancies reserved for Scheduled Tribes.
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The Committee will like to be kept apprised of the outcome of
the instructions issued by: the Minigtry vide their letter No, 5/5|87|
SCT (B)-XIII dated 12.6.1987.”

Recommendation No. 40 (Para No. 5.54)

* The -Committee have been informed that under DRI Scheme
miaximum,:composite loan. of Rs. 6500|- can be granted to a SC|ST
beneficiary. The Committee. are unhappy to note that in 1984, only
5657 out of 39883 and in 1985 only 6355 out of 24934 SC|ST bene-
ficiaties ~were g’i-aqted st lgat'of Rs: 5000/« or more. under this
schetmé. As ‘atmitfed by ‘the tepfesentative of Ministry of Finance
(Banking Division) during evidence, the average loan given to a
SC|ST beneficiary cemssuto.Bs.,4j0¥|> 08}y, Similarly, under IRDP
also, the average loan given to such a person comes to Rs. 2,000-
Thi;"fﬂévii‘ébly’makeé‘Yt“neeessdry! to' give a second:'dose of sdyance
il fpany gasés. 1 it lnd 0oy g O
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DRI sre
poverty alleviation programmes. The Committee therefbre..'.sf}'cgi::é;s
that the nationalised banks including UCO Bank should be more
sympathetic apd: liberal. in, granting Jogns to SC|ST beneficiaries
under IRDP|DRI to enable them to come above the poverty line
without resorting to a. second dose of advance.

li‘éply i;f ‘the Go_verninent

With a view to ensuring that persons belonging to SC|ST. get
their due share of benefits under DRI Scheme, banks have to en-
sure that 40 percent of DRI advances are given to members of
SC|ST. The public sector banks, as a whole, have already achieved
this target. :

Likewise, under IRDP, 30 per cent of the families assisted should
belong to SC|ST and not less than 30 per cent of the assistance
under the programme should go to those categories. Available
data under IRDP reveals that the physical achievement regarding
assistance to SC|ST families under the programme has been
achieved.

Under SEEUY, a minimum of 30 per cent of the number of sanc-~
tions will be reserved for SC|ST beneficiaries at the State|Union
Territory level from the year 1986-87,

Members of -SC|ST population belong to the poorest section of
the society and most ‘of them already possess or have the potential
to imbibe the required skill and expertise to take up self-employ-
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ment activity in different small productive ventures such as vend-
ing vegetables, fruits, carpentry, ' blacksmithy, = ¢obbling, ™ carpet
making, pettery, tailoring and other small artisans, cfafts including
handloom. In such eases, it will become necessary for banks to
finance them to take up- such small proauchVe venture in Wwhich
the beneficiary. has the potential to generate 1nc0me Moreoverf
these activities would be normally”based on local avaxlabllity of
inputs and marketability of- product Tt 15 also relevant to note that
the average figure- does not'* prectide of éoime of the beneficlaries
having recelvgq the asslstance higher than that, . It.may also be
poiritéd out that. ity is. observgd even in :ther case .of- mon-SC|ST
beneficiaries under anﬁ-poverty schemes such as IRDP, SEPUP,
DRI etc.—the averagalpgn atnouttsiapplied: ford-are for such small
productlve ventures and therefore on the same . X avgrage
-geale::as for: SOBT: Deneflefaries” §ittce 'dgaiAn thelr &p titudq _and
experianoe are for sh’ch?fspieiﬁc éfhall self-émployment v&xﬁires n

||||
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[Mxmstry of ‘Finance (Departmenb.:qf 'Economm ,Aﬁaim-
Banking Division) OM No. 5|5[87-SCT (B) dated 3-8-87.]
LT o e AREE o7 aonsbnseand

s Comments of the Commlttee
B e } il

N “’I’he Comn}lttee ﬁnd the ;'eply ot the Govemmt,ag ﬁya,siwg
and will Jike to reiterate their earlier recornmendation. that the
natlonahsed banks including uco Ba.nk should be more sym.pa,the-
tic and liberal in granting loans to SC|ST beneficiaries under
TRDP|DRI to enable them to come above the poverty line without
resorting to a second dose of advance.”

Recommendation No. 43 (Para No. 5.58)

The Committee note that a housing loan advance upto Rs. 5,000
can be granted to a SC|ST beneficiary at concessional rate of inte-
rest of 4 per cent per annum. The Committee consider that an
amount of Rs. 5,000 is not sufficient for construction of a house
‘when the cost of constryction as well as building material is soar-
ing high. The Committee recommend that in order to improve the
living conditions of SC|ST, the maximum amount of loan at 4
per cent interest should be increased at least to Rs. 7500.

_ Reply of the Government

The Govt. of India have since considered the recommendations
of the Task Force on DRI Scheme and decided that the DRI Scheme
will continue at the rate of interest of 4 per cent per annum and
there will also be no change in the maximum quantum of assistance
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per beneficiary under the Scheme, viz. Rs. 6,500/-. Housing is not
a productive purpose and hence the quantum of housing loans
should have reasonable relation to the repaying capacity of the
borrowers. It will not, therefore, be appropriate to increase the
present ceiling of Rs. 5,000/- for housing loans to SCs|STs at the
rate of interest at 4 per cent per annum as it is necessary to keep
a proper correlation between the credit available for productive
purposes. and for housing finance at the same subsidy rates.

[Ministry of Finance (Depértment of Econofmic Affairs-
Banking Di'v‘lsion) OM No. 5|5/87-8CT(B) dated 3-8-87.]

Comments of the Coimnittées

“The Committee reitérate their earlier Pecommendation that in
order to fmprove the living conditiong of SC|ST the maximum

amount of loan for housing at 4 per cent interest shouid be increm-
sed at least to Rs. 7500.”

Recommendation No. 44 (Para Ne. 539)

The Committee note that educational loans are granted under Dl
Schéme at Corncessional rate of interest of 4 per cent to those students
only who are not getting any scholarship/maintenance grants from
Government or educational authorities. The Committee are unable
to understand the rationale behind this condition. The educational
loan is given to meritorious but poor and needy students whose fa-
mily income from all sources is not more than Rs. 6400 and Rs. 7200
in rural areas and urban areas respectively. The Committee feel
that in cases where the scholarship amount is insufficient the stu-
cenls should he given the afnresaid education loan so that such SC!ST
students may not be compelled to leave their studies for want ot
monayv. The Commitiee recommend that the scheme may be re-
viewed in all ils perspectives and the amount of loan revised taking

into account the depricated value of the rupee and continuously ris-
ing prices.

Reply of the Government

The Task Force on DRI Scheme constituted by the Government
reviewed the Scheme in all its perspectives and submitted its report
in March 1985. The Government have considered the recommenda-
tions in consultation with different Ministries, NABARD, Reserve
Bank of India and have decided as follows:—

(i) Differential Rate of Interest Scheme as in the present form,
will continue at the rate of interest of 4 per cent per
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annum. There will also not be any modification in .the
_target of quantum which will continue to be 11 per cemt of
‘the outstandings as at the end of previous year.

(ii) 'The DRI, IRDP send the new schemes for financing urban
poor will mutudlly exclusive. In other words, if a person
avails of the benefit under IRDP or SEPUP he will not be
eligible for loan under DRI Scheme.

(iif) According to the Planning Commission’s definition of
poverty line, a family having an annual income of Rs. 6400
or less is considered to be a family below poverty line; it
is, therefore, felt that the ceiling of family income of the
borrowers under the DRI Scheme mav be revised from
Rs. 2,000 per annum in areas to Rs. 6400 at 84-85 prices
as finalised by the Planning Commission. For the urban
poor Scheme, a ceiling of Rs. 600 p.m. (1.e. Rs. 7200 per
annum) has been fixed. It is felt that the limit of Rs. 720n
p.a. as against the limit of Rs. 7200 as sgainst the limit of
Rs. 3000 per annum may also be treated as income ceiling
for urban areas in =0 far as the DRI Scheme {s concerned.

The Task Force had recommended that the indigent students of
merit will also continue to be covered under the scheme for edu-
cational loans as hithertofore. Since the scheme has been reviewed
only recently further revision mav not be necessary.

[Ministry of Finance (Department of Economic Affairs—Banking
Banking Division) OM No. 5/5{87-SCT(B) dated 3-8-87.T

Comments of the Committee

“The Committee reiteratc their earlier recommendation that the
scheme may be reviewed in all its perspectives including the need
to give loans to students urder DRI Scheme who are getting scholar-
ships' where the amount of Scholarship is insufficient for reziplent to
continue studies at the amount of loan reviewed taking into account
the depreciated value of the rupee and continously rising prices.”

Recommendation No. 46 (Para No. 5.60)

The Committee note that under DRI Schema compusite loan aggre-
gatin~ to Rs. 6500 at the rate of 4 per cent interest per annum can be
granted to SCIST heneficiaries for setting up their own small geale
industrial unitslsmall businesc. The Committee re¢ret to polnt out

1495 1.S—4 TR
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‘that the share of SC/ST beneficiaries in the total advances to SSI/
Small business was only 0.78 per cent, 1.45 per cent and 1.88 per
cent in 1983, 1984 and 1985 respectxvely The Committee are all
the more unhappy to note that composite loans each aggregating to

Rs. 6500 ‘were sanctioned to only 1050 SC]ST beneficiaries in 1983,
1212 in 1984 and 1364 in 1985.

The Committee recommend that SC|ST beneficiaries should be en-
couraged to start their own SSI units|small business and to take up
non-caste based and gainful avenues of employment by providing ne-
cessary assistance to them in formulating viable schemes and grant.ng

loans liberally to the maximum limit admissible so that they are
able to stand on their own feet.

Reply of Gov"ern_ment

Finance is only one of the inputs and it will have to be supported
by other essential inputs, such as raw mater.als, assured power, com-
munication, marketing, technical support etc. Though the banks are
‘making sincere efforts to stop their advances to SC|ST beneficiaries,
the main dxfﬁculty being faced by them in enlargement of the size of
the cred't flow to SC|ST beneflciaries is the absence of area-specific
.echemes .with proper tie-up arrangements. For supply of inputs, ex-
pertise, training and marketing of outputs, etc. the responsibility of
.which will have to be borne jointly by the State Government machi-
nery and its agencies at the d’strict and block levels as also the State
Level Corporations set up for the development of SCs|STs.

An awareness has, however. been created among the beneficiaries
belonging to SCIST regardir.g various credit facilities available to
them. Further the wide range of measures taken by the banks in
implement'ng the various anti-poverty programmes will take some
.more time to produce tangible results. ‘

[Mnmstry of Finance (Department of Economic Affairs—Banking
: : Divmion) OM No. 5/5/87-SCT (B) dated 3-8-87.1

Commenls of the Committee.

“The Committee find the reply of the Ministry as onus shifting and
reiterate their earlier recommendation that SCIST . beneficiaries
should be encouraged to start their own SSI units|small business
and to take up non-caste based and gainful avenues of employment
by providing necessary assistance to them in formulating viable
schemes and granting loans liberally to the maximum limit admis-
sible so that they are able to stand on their own feet.”
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Recommendation No. 46 (Para No. 5.75)

The Committee note that under the guidelines of Reserve Bank ‘of
India 25 per cent of the priotity sector advances or 10 per cent of the
total bank credit should go to the weaker sections of society which
includes Scheduled Caste|Scheduled Tribe beneficiaries. No separate
share of SC|ST has been fixed in the 10 per cent of total advances
to be deployed to weaker sections. As per the information furnished
to the Committee, percentage of wedker sections in the Aaggregate
advances of public sector banks as a whole was 10.6 in June, 1986
and the percentage share of SC|ST in the aggregate advances by the
public sector banks was 2.83. Scheduled Caste|Scheduled Tribe
people form a major part of the weaker sections of society ‘but their -
share in aggregate advances is only 2.83 per cent as compared to
percentage share of weaker sections as a whole. . -

The Committee recommend that as in the case of DRI S..heme and
IRDP under which targets have been fixed for lending to ‘Scheduled
Castes|Tribes, certain m'nimum percentage of priority sector lendgng
should be earmarked for SCs and STs in order to accelerate the ﬂov
of credit to them. -

Rep]y of Government

~ 4

Though no specific target for lending to SCs|STs under pnority
sector has been fixed, it is stipulated that 25 per cent of the priority
sector advances or 10 per cent of total advances should go.to the

“weaker sections”, which include. among others, SC/ST beneﬁciariea.
Attainment of this target itself would result in substantial increase in
advances of this target itself would result in substantial increase in
advances to SC|ST beneflciaries among the “weaker sections”.. The
other categories included in “weaker sections” are based on economic
consideration, though these are not mutually exclusive, the SC|ST
category is a category based on economic status alone. The inclusion
of SC|ST beneficiaries as a separate category is to ensure that if, per
chance, certain SCIST benefic'aries do not fit into the other. cate-
gories, they would still be eligible for concessjonal finance as a part
of the “weaker sections” under priority sector.

It may be stated that data in respect of advances granted by~ thé
public sector banks to SC|ST heneflclaries reveals that there has been
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substantial progress both in terms of number of accounts and amount

of credit granted to SC|ST beneficiaries under priority sector as in-
dicated below:—

(No. of accounts in lakhs)
(Amount in Rs. crores)

Year endod Total priority of which to %age of
sector Advances Co. (5)
—— SC/ST to Col.
No.of Amount — -¢+— -~ (¢))
Aoccounts O/S No.ot Amount
Accounts O/S
—— -

1 2 3 4 S 6"
DRCBMBBR1979 . . . 10978 6011.48 1590 25003 4.2
DBTBMBR 1981 . . . 155.20 10268.42 27-44 484.12 47
DECEMBER 1985 . . 241.94 2064 81 56.81 13%0.29 8.5

DBCBMBER 1936-(Provisional) 261.57 23810.91 65.43 1596.11 67

The percentage of amount of advances to SC|ST to total priority
-sector advances has increased from 4.2 per cent to 6.7 per cent dur-
ing the period of December 1979 to December 1986.

As regards earmarking a certain minimum percentage of the prio-
rity sector lending to SC|ST beneficiaries, it may be mentioned that
the larger the number of targets, the more difficult it is to monitor
their implementation. Adding further targets for the banking sys-
tem may prove counterproductive. Further, if separate targets are
fixed for bank assistance to SC and ST beneflciaries, there would be
a demand for similar treatment from other sections of the society, like
minority communities. The effectiveness of the various measures
taken would no doubt depend upon better appreciation and aware-
ness on the part of bank officials but banks cannot themselves increase
the flow of credit to SCs|STs in the absence of supporting parallel
action is providing infrastructure, marketing and extepsion facilities
by the State Governments and their agencies. Earmarkings and
reservations of credit will not really help improve the position in
any significant way,
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In view of the position explained above, we are of the considered
view that it is not desirable to fix a target for bank lending to SCIST
or any other community|caste group in the total prierity sector ad-
vances.

[Ministry of Finance (Department of Economic Affairs-Banking Divi-
sion) OM No. 5/5/87-SCT (B) Dated 3-8-87.F

Comments of the Committes

“The reply of the Government is not convincing. The Committee
reiterate their earlier recommendation “that certain minimum per
centage of priority sector lending should be earmarked for SCs|STs
in order to asselerate the flow of credit to them.”



CHAPTER V

,RECOMMENDATIONS|OBSERVATIONS IN RESPECT OF WHICH
FINAL REPLIES OF GOVERNMENT HAVE NOT BEEN
RECEIVED

- Recommendation No. 5 (Para No. 1.29)

The Committee note that a Deputy Secretary has been appointed
Liaison Officer in thé Banking Division to ensure due compliance of
f_qrd,ers on reservations. in favour of Scheduled Castes and Scheduled
‘Tribes by the appointing authorities. An Under Secretary works
"under him and both of them report to the Jt. Secretary. The Com-
mittee also note that there is.a SC|ST Cell consisting of one Saction
Officer, two Assistants, one Loweér Division C'erk and one Messenger,
under the overall charge of the Joint Secretary which is responsible
for watching the implementation of Government orders regarding
reservations for, and employment of, Scheduled Castes and  Sche-
duled Tribes in the Public Sector Banks|Financial Institutions includ-
ing UCO BANK. The Commitiee have been informed that there are
28 Public Sector Banks, and four all India major financial institu'ions
under the control of Banking Division and their total strength is
more than 7.8 lakhs persons and out of them about one lakh are
SC|ST employees. There is no doubt that the main function of the
Cell is to ensure due compliance by the subordinate appointing au-
thorities with the orders and instructions pertaining to the reserva-
tions of vacancies in favour of Scheduled Castes and Scheduled
Tribes and other benefits admissible to them. However, the Secre-
tary, Banking Division admitted during the course of ev.dence that it
is not possible for the Banking Division to actually do the job of
monitoring for these large number of peop'e with the present strength
of staff. The Committee, therefore, urge the Bank'ng Division to
suitably strengthen the Cell and streamline its working so that _it
could perform the duties assigned to it efficiently and effectively. The
Committee also recommend that the staff working in the Cell should
not be given any other work not connected with the Cell.

Reply of Government

The recommendation of the Committee is being examined.

{Ministry of Finance (Department of Economic Affairs—Banking
Division) OM No. 5/5/87-SCT (B) dated 2-8-87.]

48 .
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Recommendation No. 19 (Para No. 3.55)

- The Committee- are perturbed to note that from 1979 when feser-
vations in promotion were introduced in UCO BANK till date, vér;'
few Scheduled Caste|Tribe employees have been promoted in Cfi-
cers’ Cadre. In 1983, out of 1780 employees promoted from Officer

1985, no Scheduled Caste|Tribe person got promotion in - Officers’
Cadre. Sim:larly in promotions of Scheduled Castes|Tribes in
sub-staff and clerical cadres, there is a large shortfall of Scheduled
Tribe employees.

The Committee have been informed that in promotion to officers’
cadre, relaxation of one year in minimum service and a concession in
marks to the extent of 5 per cent of total marks allotted for test as
well as interview is provided to Scheduled Caste|Tribe employ'ees.
The Committee do not consider relaxation of one yeai- in minimum
service as_a spacial concession meant for Scheduled Castes|Tribes
only as such concession has also been given to a large number- of
general candidates also. The Concession of 1 mark in interview and
4 marks in written test is also not significant in the opinion of t_hé
Committee. The Committee need hardly stress that unless liberal
concessions|relaxations are given to Scheduled Caste{Tr.be employees
in promotion, their position in promotional posts is not going to im-
prove.' The Committee, therefore, recommend that in’ the case “of
SC|ST employees, the relaxation in minimum service should be fixed
keeping in view the number of persons coming within that Zone and
relaxed by one year more where no SCIST candidate becomes eli-
gible by the present relaxation of one year. Similarly where any
relaxation is made for general candidates, a correspond.ng relaxation
in addition to normal relaxation should be made in the case of SC|ST
candidates. Similarly marks in written test and interview  should
be increased from 5 per cent to 8 per cent so that their representa-
tion in various grades is augmented to the required level of percent-
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age. A constant review of the promotion given to SC;ST should be

made and relaxation should be determined in the Ligit of tacts emerg-
ing in the review.

Reply of Government

The recommendation af the Comuuitee is being examined in con-
sultation with' Deparunent of Personnel and Training.

[Mimstry ot Finance (Department of Economic Affairs-Banking Divi-
sion) OM No. 5/5/87-SCT(B) dated 3.8.87.]

Comments of the Committee

“The Committee may be apprised of the outcome of the consulta-
tions between the Ministry of Finance and the Department of Per-
sonnel and Training.”

‘

Recommendation No. 21 (Para No. 3.65)

The Committee have been informed that Rosters are being main-
tained at Head Office of UCO BANK for direct recruitment of
Officers and for promotion from Clerical Cadre to Bank Officers
Gxade JMS-I. Rosters are being maintained at Zonal Office in regard
to recruitment of Clerical Cadre to the Zone and at Divisional Offices
in regard to recruitment of sub-staff cadre. These Rosters are inspect-
ed by the Liasion Officer regularly. The Committee, are, however,
distressed to note that during the inspection of rosters conducted by
Liaison Officer, UCO BANK (H.O.) on 148-86, he found that prior
approval of Department of Personnel and essential steps before de-
reservation of reserved vacancies had not been taken by the appoint-
ing authority. The same remarks have been repeated in his next
inspection report dated 20-1-1987. This is regrettable and shows that
proper - attention has not been paid by the appointing authority to
the findings of the Liaison Qfficer nor hag the Liaison Officer cared
to enswe that the discrepancies pointed out by him in his earlier
inspection report have been rectified.

The Committee need hardly point out that the roster is a sacred
mechanism to keep a legitimate watch on the proper and adequate
intake of Scheduled Castes and Scheduled Tribes in services and
that it would cease to have any significance whatsoever if it is not
malntained properly in the light of existing rules, regulations and
instruct'ons. The Committee, therefore, emphasise that earnest efforts
should be made both by the appointing authorities and the Liaison
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Officer in the UCQO Bank to see that Govt. orders on the mainte-
nance of rosters are meticulously followed so that no injustice is
done to Scheduled Caste/Tribe candidates in the matter of recruit-
‘ment and promotion.

o -

Reply. of Gevernment

UCO Bank has reparted that it has noted the recommendation of
the Committee for compliance, All public sector banks/idnancial insti-
tutions, including UCO Bank, have once again been advised suitably

in the matter vide letter No. 5-5-87-SCT(B) (IX) dt. 12-6-87 (Anne-
‘xureIX).

1
- RIprey——

[Ministry of Finance (Department of Economic Affairs—Banking
Division) OM No. 5/5/87-SCT (B) dated 3-8-87.]

Recommendation No. 26 (Para No. 3.85)

The Committee are happy to note that the Management of UCO
Bank has provided a room with furpiture and a typewriter to the
UCO Bank SC/ST Employees’ Council to function. However, the
request of the Association for provision of a cyclostyling machine and
telephone etc. has not been accepted by the Bank. The Committee
would urge upon the Management of UCO Bank to consider the
request of the Association sympathetically and accept their genuine
demands so that they can function properly and help the Management
in the effective implementation of orders on reservation for Schedul-
ed Caste/Tribes and other concessionsirelaxations admissible to
them.

Reply of Government'

UCO Bank has expressed .its inability to accede to the recommen-
dation of the Committee for administrative reasons because the
SC/ST Association is not a recognised Trade Union and if the request
is. acceded to, it will result in similar demands from other similar
organisations.

[Mlnlshy of Finance (Department of Economie Affairs—
Division) OM No. 5/5!87-SCT (B). dated 3-8-817.]

Comments of the Committee

"*Fhe Committee will like to watch future developments. in this
regard.” ’
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Recommendation No. 32 (Para No. 4.43)

The Committee note that UCO Bank has been conducting prere-
cruitment training since 1982 ror SC/ST candidates to make them suffi-
¢lenily equipped tor appearing at the written test conducted by the
BSRBs. Such training is also being organised by other nationalised
banks. As per the data furnished to the Committee, 20 out of 28
public secior banks have conducted 1281 courses and have trained
53201 candidates. |

From their discussions with the officers of several
nationalised banks held during on the spot study tours, the Committee
have noticed that the banks generally give pre-recruitment training
to SC/ST candidates for a period ranging from three days o a week
only. The Committee need hardly point out that such a short period
of training fails short of requirement to equip the SC/ST candidates
adequately for clearing the written test|interview etc. The Committee,
therefore, recommend that the period of pre-recruitment training for
SCs/STs should be increased to at least one month so that the pur-
pose of imparting the training is achieved and the public money
spent thereon does not go waste. '

Reply of Government

The recommendation is being examined in consultation with the
IBA, the public sector banks and the Banking. Service Recruitment

Boards.

[Ministry of Finance (Department of Economic Affairs—Banking
Division) OM No. 5|5/87-SCT(B) dt. 3-8-87].

Comments of the Committee

“The Committee may be apprised of the final decision taken in

the matter.”
Recommendation No. 35 (Para No. 5.15)

The Committee note that a separate credit Cell for SC/ST
has been set up in Banking Division of the Ministry of Finance to
periodically review the flow of credit to SCs and STs by Public Sector
Banks with a view to monitoring the smooth flow of credit to them
and achleving targets laid down for lending to priority sector apd
the weaker sections including SCs/STs as well as for the’sub-targets
st:pulated for SC|ST beneficiaries under DRI. The Committee have
been informed tHat the Credit Cell comprises of one Assistant . and
one Lower Division Clerk and it functions directly under a Research
Officer who is incharge of Economic and Statistical Analysis Section.
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The Committee do not consider the staff strength of the Cell viz.
one Assistant and one L.D.C. adequate to look after the work relat-

ing to credit facilities provided by 28 nationalised banks to SCs/STs.
The Committee, therefore, rccommend that the strength of the Cell
should be immediately reviewed keeping in view the volume of work
and it should be placed under an independent senior officer posted
exclusively for the work of this Cell.

Reply of Government

The staff strength of Credit Cell in the Banking Division
(Deptt. of Economic Affairs) comprises of one Assistant and one
L.D.C. The Cell functions directly under Research Officer who is

incharge of Economic and Statistical Analysis Section. The sugges-
tion to augment the staff strength of the Credit: Cell is being
examined.

[Ministry of Finance (Départment of Economic Affairs—Banking
Division) OM No. 5/5/87-SCT (B) dated 3-8-87.]

Comments of the Committee

““The Committee may be informed of the final decision taken in
‘the matter.”

Recommendation No. 37 (Para No. 5.17)

The Committee have heen informed that due to activities
of some under-ground elemenrts in certain parts of Manipur three
Bank Branches out of 81 branches of United Bank of India are not
functioning as seeurity arrangements have not been provided by
the State Covernment. For the same reasons the United Bank wof
India which wanted to open more Branches in the State could not do
.£0. There is some dispute regarding the share of cost of the security
cover provided to the Bank Branches between the State Government
and the Bank concerned. Due to nen-settlement of aforesaid dispute
neither the additional branches of ¥he Bank are being opened nor
all the existing branches of the Bank are functioning. Similar situ-
ation might possibly be prevailing irr other hilly States as well.

_ The Committee need hardly point out that in such a stuation
various development programme including the schemes regarding
‘various credit facilities for Scheduled Castes/Scheduled Tribe cannot
be implemented properly in such areas.
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The Committee, therefore, recommend that the Minstry of Fin-
ance (Banking Division) should make an indepth study in the matter
and find out specific pockets in different States/Union Territories
where such malady exist. The Committee 2also recommend that the
matter regarding providing security to the Banks should be sorted
out with the State Government/Union Territory Administrations con-
cerned without further delay so that various programmes|schemes
for socio-economic deve'opment of SCs|STs are not hampered for
want of banking facilities. The Committee would also like to be
apprised of the results of study made by the Banking Department
and the follow up remedial steps taken in regard thereto.

Reply of Government

In consultation with Ministry of Home Affairs, the areas where
special measures are required for bank security, have been identified
-and requisite steps have been taken for strengthening - the security
arrangements.

Regarding costs for deployment of armed Police personnel, the
general instructions have been that the banks would pay for the
" services of the personnel deployed. In the case of Manipur alone a
problem regarding guch deployment has arisen, since the number
of personnel deployed by the State Govt. to each branch is nearly
a Platoon in strength, with the result that the expenses to be incur-
‘red by the Bank for deployment of such Police Personnel are exorbi-
tably high compared to the profits of the branch. This issue has been
taken up by the banks concerned at the State level Banking Com-
mittee meeting. Reserve Bank of India has issued instructions to its
Manager, Guwahatl Regional Office to convene a meeting of the
bankers and the State Govt: officials concerned to discuss the issue
regarding the cost of deployment of Guards with a view to evolving
an acceptable solutfon. ‘

[Ministry of Finance (Depa!tme'nt of Economic
D1v1sion) OM No. 5/5/87-SCT(B) dt. 3-8-87].

Comments of the Committee

“The Committee may be apprised of the outcome of the discussions
at the meeting of bankers and the State Government officials in the

matter”. , &
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Recommendation No. 39 (Para No. 5.53)

The Committee note that the UCO Bank is providing credit faci-
lities to SC/ST under various schemes drawn up under Priority
Sector, DRI Scheme, IRDP and 20 Point Programme.

The Committee appreciate that the UCO Bank has exceeded the
target of 40 per cent share of DRI advances in favour of S$Cs/STs
but regret to point out that the number of beneficiaries has register-
ed a decline. Similarly the amount disbursed in 1985 has also declin-
ed compared to the amount disbursed in 1984. The number of bene-
ficiaries which rose from 34309 in 1983 to 39883 in 1984 has come
down to 24934 in 1985. In the case of amount of advances also, the
figures which rose from 411.03 lacs in 1983 to 538.38 lacs in 1984, dec-
lined to Rs. 339.44 lacs in 1985.

The Committee would like the Ministry of Finance (Banking
Division)/UCO Bank to critically examine the matter, identify the
reasons for decline and take steps to ensure that more and more 8C/
ST beneficiaries are brought in the fold of DRI Scheme to better
their economic condition. The Committee would also like to be ap-
prised of the remedial measures taken in this direction and results
achieved.

Reply of the Government

UCO Bank has taken up the matter with their Zonal Managers of
those States in which declining trend in disbursement of fresh loan
under DRI Scheme has been observed to identify the reasons for such
decline.

[Ministry of F‘inance (Department of Economic Affairs—Banking
Divigion) OM No. 5|5/87-SCT(B) dt. 3-8-87].

Comments of the Committee

The Committee may be apprised of the reasons identified for de-
clining trend in disbursement of fresh loans under the D.R.1. scheme
as a'so the steps taken to remedy the situation.

Recommendation No. 49 (Para No. 5.80)

The Committee regret fo note that State Government agencies/
Scheduled Caste and Scheduled Tribe Corporations do not extend full
cooperation to UCO Bank in the recovery of overdues. The commit-
tee would like the UCO Bank to take up the matter with concerned
authorities at Block and District levels and sort out the problem they
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are facing in recovery of loans. The Committee also recommend that
the Bank personnel should have a close liaison with SC/ST Develop-
ment Corporations and various concerned Departments of State Gov-

ernments in identification of beneficiaries, selectlon of schemes for
them and recovery of overdues.

Reply of Goveinment

Bank already has taken steps to ensure better co-ordination with
State Government agencies and SC & ST Corporations by taking up
problems need'ng sorting out with Block, District level Committees
as also at the apex State level Bankers’ Committee (where senior
officials of State Governmnet are also participate). Recovery of
overdues from SC|ST and others have caused concern in concerned
quarters. It may be mentioned in this context that whole question
of recovery by public sector banks'is under active consideration of
Government in view of forthcoming legislation on recovery of over-
dues. The above legislation seeks to make overall recovery position
more effective including recovery of overdues from SC|ST borro-
wers. .

[Ministry of Finance (Department of Economic Affairs—-Banking
Division) OM No. 5|5|87-SCT (B) dated 3-8-87.]

f ' RAM RATAN RAM.

New DELHI:, ‘Chairman,
October 5, 1987 Committee on the Welfare of Scheduled

13 Asvin, 1909 (S) Castes and Scheduled Tribes.




ANNEXURE 1
No. 5/5/87-SCT(B) (I)
GOVERNMENT OF INDIA
MINISTRY OF FINANCE
DEPARTMENT OF ECONOMIC AFFAIRS
BANKING DIVISION

New Delhi, dated the 12th June, 1987
To

The Chairman, SBI.

CMD:s of 20 Public Sector Banks,

MDs of associate banks of SBI.
IDBI|IFCI|IRBI|IDBI'NABARD|EXIM BANK

RB.IL

SuB: Placing of the progress reports in respect of ‘reservations for
SC|ST before the Boards of Directors.
Sir,

T am directed 1o refer to the Ministry of Finance, Department of
Economic Affairs, Banking Division letter Nos. 10/30/77-SCT (B)
dated 7-1-78 and 101/12/86--SCT (B) dated 23-11-86 advising the
banks that the progress reports in respect of reservations for SC|ST
should be placed before the Board of Directors twice a year for their
review. Copies of their progress reports are also required to be endors-
ed to-the Government. The Parliamentary Committe on the Welfare
of Scheduled Castes and Scheduled Tribes have made recommenda-
tion to the following effect in their 24th Report (8th Lok Sabha):—

“...The Committes are not satisfied with the reason advanced for
not placing the progress reports before the Board of Directors regular-
ly viz. that it was not entered in the calendar by th- Bank inadver-
tently.” ’

“The committee consider it to be a grave lapse and accordingly
recommend that responsibility should be fixed for the lapse and action
taken against the earring officer.  The Committee further recommend
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that necessary steps should be taken to make the system fool-proof so
that in future the progress reports are placed before the Board of Di-

rectors regularly and there may not be any lapse in this regard for
any reason whatsoever.” ' t

You are, therefore, advised to take note of this recommendation
and draw up a foolproof system to ensure that the progress reports in
respect of reservations for $C|ST are placed before the Board of
Directors regularly twice a year in respect of the half years ending
on 30th June and 31st Decembér each year. This should preferably
be placed before the Board in the months of July and January follow-
ing the half vears to which they pertain.

The Commiittee has further recommended that “. . . the Minutes of
the Board Meeting should record the business transacted and obser-
vations made in clear and unambiguous terms so that the observations
made and the decisions taken by the Board at its meetings are pro-
perly and effectively implemented.”

This recommendation of the Committee may also be kept in view
in drawing up the Minutes of the Board meetings.

Yours faithfully,
Sd/-
(Y. P. SETHI)
Depufy Secretary to-Government of India. -
Tele: 312422



ANNEXURE 11
No. 5|5/87-SCT(B)|XI
GOVERNMENT OF INDIA:

MINISTRY OF FINANCE
DEPARTMENT OF ECONOMIC AFFAIRS
BANKING DIVISION

New Delhi, dated the 12th-Juwe, 1987,
To
The Cheirman, State Bank of India, Bombay.
CMDs of 20 Nationalised Banks,
MDs of associate banks of SBI.
Chief Executives' IDBY|IFCI [IRBI[NABARDEXIM BANK
R.B.I.

SuB: Actlon raken on the recommendations contained in the Twenty
Fourth Report of the Committee on the Welfare of SCs and
SIs (Eighth Lok Sabha) on the Ministry of Finance (Déphrk
meng of Econcmmic Affairs—Banking Division)—Reserva-
tions for, and employment of SCs and ST, in UCO Bank and
credit facilities provided by the Bank to SCs' and STs—Pdy
ment of Travelling Allowance.

Sir,

The Parliamentary Committee on the Welfare of Scheduled Castes
and Scheduled Tribes vide recommendation No. 17 (para No. 3.38),
contained in its 24th Report has, inter alia, recommended that the
SC|ST candidates called for written test for Group C & D posts may
be paid 2nd Class rail fare by ordinary train, if the distances involved
is more than 80 Kms. The recommendation has been examined in
the light of the provisions coutained in para 7.11 of the Brochure on
Reservations of SC and ST in Services issued by the then Department
of Personnel & Administrative Reforms. Since recruitment to the
clerical cadre posts in public sector banks is done by the BSRBs, who
in turn entrust the evaluation on the basis of the written test, to the
IBPS and this process necessarily involves a considerable time lag
between the written examination and the interview, the Government
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does not consider it advisable to accept the recommendation in so far
as the recruitment of SC|ST candidates to the clerical cadre posts is
concerned.

In respect of recruitment to the subordinate cadre posts, however,
the banks are advised to schedule the written examination and the
interview of the condidates in such a manner that this is either done
on the same day or on consecutive days especially in respect of SC|
ST candidates. Such candidates may also be paid 2nd Class rail fares
chargeable by he passenger train by the shortest route from the Rail-
way Station nearest to their normal place of residence or from which
they actually perform the journey whichever is nearer to the place of
interview and back to the same station provided the distance travelled
by rail each way exceeds 80 Kms. No extra charges incurred for
reserving seat|sleeper berth in the train will be reimbursed to them.
For road journeys between stations not connected by rail, they may
be allowed actual bus fare provided the distance covered by road
is more than 32 Kms. each way.

The receipt of this letter may be acknowledged.
. Yours faithfully,
! (Y. P. SETHI)
. Deputy Secretary to the Government of India.
Copy to:—
(1) Indian Banks’ Association, Bombay.
(2) Director (P).



ANNEXURE—III

F. No. 5/5|87-SCT(B)|VI

GOVERNMENT OF INDIA

MINISTRY OF FINANCE

DEPARTMENT OF ECONOMIC AFFAIRS
BANKING DIVISION
New Delhi, dated the 12th June, 1987.
To

The Chairman & Managing Director,
20 Nationalised Banks, )
The Chairman: SBI & M.Ds. of Associate Banks of SBI.

‘The Chief Manager (DAP) RBI, Bombay.

The Chief Executives of IFCI|IRBI|IDBINABARD|EXIM Bank.

SUBJECT:—Action taken on the recommendations contained
in the Twenty Fourth Report of the Committee on the Welfare
of Scheduled Castes and Scheduled Tribes (Eighth Lok Sabha)
on the Ministry of Finance (Department of Economic Affairs—
.Banking Division)—Reservations for, and employment of SCs
and STs, in UCO Bank and credit facilities provided by the
bank to SCs and STs.—Posting of SC|ST officers in branches
abroad.
Sir,
Recommendation No. 18(Para 3.39), contained in the 24th Re-
port of the Committee on the Welfare of Scheduled Caste & Scheduled
Tribes is reproduced below:

“The Committee regret to note that none of the 22 officers of UCO
Bank posted from India to foreign branches belonging to Scheduled
Castes|Tribes community.  The committee would urge that the
claims of Scheduled Caste and Scheduled Tribe employees should be
considered favourably at the time of making postings in foreign coun-
tries to enable them to aquire the experience of working in the bran-
ches abroad. The Committee feel that their stay in a foreign coun-
try for a couple of years would, by itself, be a very useful experience
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for the Scheduled Caste|Scheduled Tribe employees and would help
them a lot in broadening their outlook and bringing them up socially
and economically.”

Public Sector Banks|Financial Institutions etc. are advised to
keep the above re¢ommendation in view while selecting candidates
for posting abroad. While making such selections the provisions
contained in Para 17.17 of the Brochure on Reservation for Scheduled
Caste and Scheduled Tribe in Services (6th Edition may also be kept
in view.

The receipt of this letter may be acknowledged.
Yours faithfujly,

. (Y. P. SETHI)
Deputy Secretary to the Government of India

Copy to:—
(i) 1.B.A., Bombay.
(ii) Director (P).



ANNEXURE IV
No. 5/5/87-SCT (B)/IX
GOVERNMENT OF INDIA
MINISTRY OF FINANCE
DEPARTMENT OF ECONOMIC AFFAIRS
(BANKING DIVISION)
New Delhi, the 12th June, 1987

To
The Chairman, State Bank of India, Bombay.

CMDs of 20 Nationalised Banks.

MDs of associate banks of SBIL
Chief Executivcs of IDBI|IFCI |IRBI[NABARD|

EXIMBANK
R.B.L
SuB: Action taken on the recommendations contained in the Twenty
Fourth Report of the Committee 'on the Welfare of 8Cs and
STs (Eighth Lok Sabha) on the Ministry of Finance (Depart-
ment of Economic Affairs—Banking Division)—Reservations
for and employment of SCs and STs, in UCO Bank and credit
Jacilities provided bv the bank to SCs and STs—Inspection of
rasters by Liaison Officers.
Sir,
Recommendation Nos. 21 (Para 3.65), 22 (Para 3.66) and 23
(Para 3.74) contained in the 24th Report of the Parliamentary
Commiittee on the Welfare of Scheduled Castes and Scheduled Tribes,

are reproduced below:—
“Recommendation No. 21

3.65. The Commitiee have been informed that Rosters are being
maintained at Head Office of UCO Bank for direct recruitment of
Officers and for promation from Clerical Cadre to Bank Officers Grade
JMS 1. Rosters are being maintained at Zonal Office in regard to
rocruitment of Clerical Cadre in the Zone and at Divisional Offices in
segard to recruitment of Sub-staff Cadre. These Rosters are ins-
pected by the Liason Officer regularly.

The Committee, are however, distressed to note that during the
inspection of rosters conducted by Liaison Officer, UCO Bank (H.O.)
on 14-8-86, he found that prior approval of Department of Personnel

-
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and essential steps before dereservation of reserved vacancies had not
been taken by the appointing authority, The same remarks have been
repeated in his next inspection report dated 20-1-87. This is regret-
table and shows that proper attention has not been paid by the appoint-
ing authority to the findiugs of the Liaison Officer nor has the Liaison
Officer cared to ensure that the discrepancies pointed out by him in
his earlier inspection report have been rectified.

The Committee need hardly point out that the roster is a sacred
mechanism to keep a legitimate watch on the proper and adequate in-
take of SCs and STs in services and that it would cease to have any
significance whatsoever if it is not maintained properly in the light of
existing rules, regulations and instructions. The Committee, therefore,
emphasise that earnest cflorts should be made both by the appointing
authorities and the Liaison Officer in the UCO Bank to see that Gov-
ernment orders on the maintenance of rosters are meticulously follow-
ed so that no injustice is done to SC/ST candidates in the matter of
recruitment and promotion.”

“Recommendation No. 22.

3.66. The Committee also recommend that the Liaison Officer
should invariably submit his inspection report to the Chairman-cum-
Managing Director of UCO Bank for his information and necessary
follow up action so that any deficiencies are brought to notice at the
highest level and prompt action taken to remedy the situation.”

“Reoormnendation No. 23.

3.74. The Committee cre constrained to note that UCO Bank has
not been obtaining the approval of competent authority (Chairman
and Managing Director) before resorting to dereservation of reserved
vacancies. The Committee would like to point out that according to
Goverament guidelines, prior approval of the Board of Directors for
the posts of officers and that of Managing Director for Clerical and
Sub-staff posts has t¢ be obtained before filling any reserved vacancy
by a general candidate. It should also be specifically mentioned in the
note sent to the Board/Managing Director that the proposal for de-
reservation is being made with the full knowledge and concurrence of
the Liaison Officer. The Committee recommend that henceforth the
UCO Bank should follow this procedure scrupulously and in the
event of any default, responsibility should be fixed and suitable action
taken against the Officer found responsible.”
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The Governmcnt has accepted these recommendations. UCO
Bank and all other Public Sector Banks and Financial Institutions etc.
are advised to meticulously follow these recommendations.

The receipt of this letter may be acknowledged.
Yours faithfully,
Sd/-
(Y. P. SETHI)
Deputy Secretary to the Government of India.

Copy for information to:
(1) Indian Banks’ Association, Bombay.

(2) Director (P).
(Y. P. SETHI)

Deputy Secretary to the Government of India.



ANNEXURE 1V
No. 5/5/87-SCT (B)/VII
GOVERNMENT OF INDIA
MINISTRY OF FINANCE
DEPARTMENT OF ECONOMIC AFFAIRS
(BANKING DIVISION)
New Delhi, 12th June, 1987
To
Principal,
Bankers' Training College,
Bombay. §
SuB: Seminar for Liaison Officers for SC/ST in public sector banks.
Sir,
. 'The Parliamentary Committee on the Welfare of Scheduled Castes

and Scheduled Tribes vide its recommendation No. 12 (2.54) con-
tained 1n its 24th Report has, inter alia, recommended as under:—

“2.54. The Committee recommend that a Seminar should be or-
ganised each vear in which Liaison Officer of nationalised banks in-
charge of the work relating to reservations for Scheduled Castes and
Scheduled Tribes where points of common interest, fresh instructions
issued during the Jast year and clarifications given about interpretation
of various orders shouid be discussed and notes exchanged. This will
go a long way in implementing the orders in the right spirit and with
promtitude.”

The Government feels that the B.T.C., which has earlier organis-
ed a few training programmes/workshops for the Liaison Officers etc.
on this subject, could organise such Seminars on yearly basis. You
are, therefore, requested to include in your yearly calendar such Semi-
nars for the Liaison Officers of public sector banks etc. to be organis-
ed at least once a ycar and if possible, twice a year to which all the
Liaison Officers (Scheduled Castes/Scheduled Tribes) in the public
sector banks could be invited. To this Seminar a representative of
this Division may also bz invited.
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The action taken by vou in this matter may please be intimated
ic the Government.

Yours faithfully,
(Y. P. SETHI)
Deputy Secretary to the Government of India.

Copy for information and necessary action to:—

(1) Chaiiman, State Bank of India, Bombay.

(2) CMDs of 20 Nationalised Banks.

(3) MDs of associate banks of SBI.

(4) Chief Executives of IDBI|IFCI| [IRBIINABARD)]

EXIM BANK.

(5) Reserve Bank of India.
- (Y. P. SETHI;
Deputy Secretary to the Government of India.



To,

-SUB:

- Sir,

Fd

ANNEXURE V

F. No. 5/5/87-SCT(B)/XIII
GOVERNMENT OF INDIA
MINISTRY OF FINANCE
DEPARTMENT OF ECONOMIC AFFAIRS
(BANKING DIVISION)

New Delhi, dated the 12th June, 1987

‘The Chairmen & Managing Director 20 Nationalised Banks.
The Chairman SBI Bombay.
The M. Ds. of Associate Banks of SBI.

The Chief Exccutives of IFCI/IRBI/IDBI/NABARD/EXIM
Bank.

The Chief Manager (DAP) RBI, Bombay.

Action taken on the recommendations contained in the Twenty
Fourth Report of the Committee on the Welfare of Scheduled
Caste and Scheduled Tribes (Eighth Lok Sabha) on the Minis-
try of Finance (Department of Economic Affairs—(Banking
Dwvision)—Reservations for and employment of Scheduled
Castes and Scheduled Tribes in UCO Bank and credit facili-
ties provided by the bank to SCs and STs—suggestions to
clear backlog in the filling up of the posts in subordinate sub-
staff cadre by Scheduled Tribes.

5

In the context of the huge backlog in the filling up of the posts
reserved for Scheduled Castes in the sub-staff cadre of UCO Bank, the
Parliamentary Committee on the Welfare of Scheduled Castes and
Scheduled Tribes have made the following recommendations in its
24th Report (8th Lok Sabha):—

6 .
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Recommendation No. 28

4.20 Para. . ..The Committee recommend that UCO Bank should
draw a time bound programme and clear the backlog of vacancies re:
served for Scheduled Castes in Sub-staff cadre through special recruit-
ment exclusively for Scheduled Tribes. The Committee also desired
to be apprised of the results achiveved in wiping out the aforesaid
backlog, within six months.”

Recommendation No. 30

4.30 Para....The Committee also suggest that if Scheduled Caste
candidates are not available in a particular regional or local employ-
ment exchanges to fill the reserved vacancies, the Zonal|Divisional

- Offices of UCO Bank should contact the employment exchanges in
the adjoining regions|areas to fill the vacancies teserved for Scheduled
Tribes.”

Since the position in most of the banks is no different, it is request-
ed that all banks/financial institutions should draw up a time bound
programme to clear the backlog of vacancies reserved for Scheduled
Tribes in their sub-staff cadre and clear the same through special re-
cruitments exclusively for Scheduled Tribes, wherever necessary.

The recruiting authorities in the banks may also contact the em-
ployment exchanges in the adjoining regions|areas to fill the vacancies
reserved for the Scheduled Tribes in case sufficient Scheduled Tribe
candidates are not available in a particular regional or lecal employ-
ment exchanges to fill the reserved vacancies. They should also
contact the Directors of Scheduled Tribe Welfare or Social Welfare of
the concerned State[Union Territory to sponsor suitable candidates

- belonging to Scheduled Tribes to fill the reserved vacancies in subordi-
nate cadre as provided in Department of Persannel & Administrative
Reforms O.M. No. 36034|3|77-Estt(SCT) dated 24th February,
1979. The results of the drive may be intimated to the Government
by 31st July. 1987.

The receipt of this letter may be acknowledged.

Yours faithfully,
(Y. P. SETHI)

Deputy Secretary to the Government of India.

Copy to:—
(i) Personnel Adviser IBA Bombay.

(ii) Director (P).



1L

I

.

APPENDIX
(Vide Para 4 of tha Repurt)

Aulyst: of the Action Taken by Government on the recommendations cortained in 24tk
Report of the Committe:

Total number of Recommendations . . . . . . 49

Recommendations which havs been accepted by Government (Vids Re-
comm:ndations at Sl. Nos. 3,4,6,9,8, 10,11 12 13, 14, 6, 22 24

25, 21,28, 29,31, 33,34 36,38, 41, 4& 4,and 4

Numbsr . . . . . 26

Percentagetototal . . . . . . 53.08

Rocommendations which the Committee do not a~sire to pursue in view

of Government's replies (Vide Recommendations at Sl. Nos. 15 and 20)
Number . . . . . . . . . 2
Percentagetototal . . . . . . . . . . 408

Recommendations in respzct of which replies of Governm nt have not
been acospted and which requir> reiteration, (Vide Recommondations
at Si. Nos. 1,2,9, 17, 18, 23, 30, 40, 43, 45 and 46) . . .

Number . . . . . . . . . . 12
Parcentage to total . . . . . . . . . . 24.5

Racommandations in cespsct of which final replies of Government have
not been ragived (Vide Reoommendmons ut Sl Nos 19, 21, 26, 32
3%,37,%9,and 49). .

Number .. . . . . . . . 9

Percentage to total . . . . . . . . . . 18.37
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